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TIlE 
PARLIAMENTARY DEBATES 

(Part I-Questions and Answers) 

OFFICIAL REPORT 

PARLIAMENT OF INDIA 
Mondall, 25th FebTUIlTJI, 1952 

The House met at Half Pllst Nine 
of the Clock. 

[MR. SPEAKER in. the Chaf,.] 
ORAL ANSWJRS TO QUESTIONS 

ADVISERS FOR PART 'B' STATU 

*187. 811rl Raj Kaawar: Will the 
Minister of states be pleased to state: 

(a) whether the practice of appoint- . 
iRI Advisers for Part 'B' States will be 
continued even after such States ha\'e 
elected leJislatures; and 

(b) if so, the names of such States? 

'1'IIe MbdII&er 01 Stdell, Truaport &ad 
KaDawn (811rl Gopalaawaml): (a> 
Yes. they' will be called Counsellors in 
future. 

(b) Hyderabad, Madhya Bharat, 
Patiala and East Puq'ab States Union, 
Rajasthan, Saurashtra, Travancore-
Cochin. 

811rl Ka.t Kaawar: Are Government 
in a position to state the earliest date 
by which the system of appointing 
Counsellors is likely to be abro,ated? 
Will the abro,ation take ten years, 
which is the normal life. . . (lnte,.-
ruption>. 

Mr. Speaker: Order, order. It has 
not yet come into force. He is talk-
Inc of its end before it has begun to 
work. 

&1lrI .., Kaawar: Will there be 
more Qaan one Cou.sellor in .an:y Part 
'B' 6tate? ' , 

Sllrt GGpoIa .... I: Yes. It Is intend-
ed to have tWo in Hyderabad. 

Slirl Lak.ml"'~ May I' know 
what are the criteria tor decldinc 
402 P. 8. D. 

IgO 
whether a Part B, State should or 
should not have an Mvl.r? Is the 
composition of the leJislature ,after 
the election' and the political charac-
ter ot the various parties compQIin8 
it one amon, them? 

Sbri GoDaIuwaIDI: I may strailht-
way say that the 1atter is not ODe of 
the considerations. 

As re,ards the considerations which 
weiCh with Goverhment in determin-
in, whether these Counsellors should 
be appointed, various factors are taken 
into consideration such as. the standard 
of administration. the financial poai-
tion of the particular . State and the 
need tor PUlliD, up these standards In 
the quickest possible time. 

Dr. DeBbmukll: What is ,oing to be 
the difference as a result ot the change 
in the nomenclautre and it there was 
no important reason to chan,e it. why 
was It chan,ed? 

Sbrl GopaIaa ..... l: There is reaUy 
no chance in substance. but the chance 
in the word was intended to make it 
clearer to the public ·that the functions 
of these offtcers w1ll be to ~ve advice 
and counsel to the State Governments, 
particularly for t.'le purpose of l'e-
movinc any wrong impression that 
they were ,oln, there for spyln, upon 
the State Governments or' , reporlinc 
about them to the Centre tor takinc 
action from here. 

Slirl AJexaader: May I know who 
will bear the cost of this appoint-
ment? There are some States which 
are deft cit and I want to 'know who 
will pay the salary. 

Shrl Gopaluwaml: The Centre wlll 
bear it generally. 

Slid 81vaD Plllay: May I know 
a.,npo.r~u,-e.I o~ pasodo.rd Sf n .r.nnaqA\ 
the system filf political .. ents by 
takin,recourse to the appointment 01 
these advisers? 

Slid GopaIuwami: There Is no such 
intention, because there is much more 
intimacy of undentandin, between 
the Centre and the units than there 
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was when a foreiln ruler was rulilll 
the country and the Indian States 
claimed a kind of nominal BOvereilnty. 

8bri A. Co Gaba: May I k.now it 
there is any intention to have advisers 
in some of the Part. C 5~t.es als9 
where recently constitutional reforms 
have been introduced? 

8bri GopaIuw&llll: Part estates 
are at the present moment Centrally 
Administered Areas and they have a 
set-up which has been provided for by 
a special Act of Parliament. There 
• no intention to plant any political 
"ents there. 

taa4lt M. is. lIbarca .. : Is the Chief 
Minister in ·these Statel> taken Into 
~nftdimce in selectin, the adviser In 
)r~er to ensure coordination and 
smooth workln.? ' 

IIIrt GopaIuwaal: He ,Is ,enerally 
t.'Onsulted before the appointm~nt Is 
made. 

IIIri Ba,I Kuw&l': Will all the Coun-
sellors be lettllll the same scale of 
payor difterent scales of pay? 

8Ilrl Getaluwaml: That \!opends 
upon the status 9f the particular olft-cer and upon what he is cetUn, in 
Government service at the time he is 
sent to the particular State. 

Mr. Speaker: I think we will 10 to 
the next question. 
IlAILWAY CLEARING ACCOUNTS OFFICE, 

Dm.IlI 

·118. Sbri Ra.I Kaawar: Will the 
lIinlster of RaIIwa,. be pleased to 
state when a flnal decision is llkely to 
be taken on the report of the lCxpert 
Committee appointed by Govemment 
to report on the future of the Railway 
Clearinl Accounts Office. Delhi? 

. The MbaJster 01 8tate lor ~ 
ad RaIlways (8hri s..u. ..... ): The 
recommendations made by the Expert 
Committee are beln, examined by the 
Rallway Board and a flnal decision Is 
likely to be taken in the near future. 

Shr.l Raj Kuw&I': Are any econo-
mies likely to be made as a result of 
the decision of the Expert Committee? 

Sbrl SaDth&llAlll: That is expected. 

PEARL CARPET OF BARODA 

·189. Shri Ra.I KaaW1i.r: Will the 
MlnJater of States be pJeased to state: 

(a> whether the Pearl Carpeto! 
Baroda which accordinl to Sir George 
JlU'awood's "Industrial Arts of India" 
.... estimated to be worth a Crore 01 
ruPees in 1880 is i'ntact; 

(b) if so, whether it is classed as 
personal property of the ez-Ruler of 
Baroda; and 

(~> where and in what conditio. It 
is now? ....... =1' 01. States, Tr .... tort .......... (Sbrl GopaIuwUDi): 
(a> Our lnformation Is that there 
wftre orieina11y four pieces of pearl 
carpet in Baroda with a book value 
.of RI. l,69,44G. Two pieces were sold 
as early as September, 1916. The 
other two with a book value of 
RI. 88,000 and BB. 15,200 are shown in 
on the Jawaharkhana list as haviD& 
beeln taken over by the ez-Ruler in 
19-t9. 

(b> The pearl carl)ets are included 
among the private prupertles of the 
Ruler of Baroda. 

(c) This is ene of the matters to be 
ascertained from an4 settled with the 
ex-Ruler. 

Shri JIaJ &aIlW&l': What has happen-
ed to ihe- Pearl Carpet described In 
Birdwood's book? 

Sui GopaIaswUDi: My oftlcers have 
made an investilation and the result 
of that inveati,atlon is that there does 
not appear to be any mention of the 
Pearl Carpet In Sir Geor_e Blrdwood's 
"Industrial Arts of India". but there 
is a passale on this lubject in the 
"Book of Pearls" by G. F. Kunz and 
C. H. Stevenson (1908). 

$""'" .... Ku.ar: Have Govermnent 
considered the necessity and desirabi-
lity of aequlrin, as a lIational art 
treasure whatever remains of the 
Pearl Carpet? 

8hrt GopaIuw&llll: We want to re-
cover the particular carpet phySically 
before we consider the point ra1sed by 
my hon. friend . 

Rabi CROPS 

·190. ShH Balmlkl: Will the Minis-
ter of Food aDd _leul&ure be pleased 
to state: 

(a> the prospects of the present 
Rabi crops in all the States; 

(b) the State where the prospect of 
Rabi crops is the best; and 

(c) whether the last winter rains 
have helped the growth of ~abi crops? 

The Deputr MIDlster 01 Food aDd 
~ealtare (Sl,tri Tfaarublala Bao): (a> 
The weather was not favourable for 
Rabi sowings in UP., Punjab, P.E.P.S.U., 
Madhya Bharat, Rajasthan and parts 
of Bombay. Rains received at the end 
of January and February have im-
proved the prospects of rabi crops. 
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(b) Madhya Pradesh. 
(c) Yes. 

tft' ...., wrw 'I • ..,...,. : ~ .,. 
~ tm' Iffj' ~ 1fT~ WAr'. 
~P; i IJIr t qr ttmT t. aft"( ~ 
.,.. t ~) \nf • ffnf ~Pli~ f r 

[SIIrI BaJmUd: May I know whether 
the estimate of Rabi Crop this year i_ 
leu than that of thIIlaat par or mQre? 
If it is less, what are the reasons?] 

SIIrI ftlrlUllala Bao: In such of thOle 
Statea where the e.timale is less, ad-
verse weather conditions are reapoDlI-
ble. But I liave not ,ot all the 
flIures. If he, putl a separate ques-
tion, I shall ,ive him the fi,ureS. 

WHEAT PRODUCTION 

·111. SIIrI 1Jalm1kl: Will the Minister 
of F .... aad Arrlcultare be pleased to 
state: 

(a) the steps taken by GoVernment 
to improve the varieties of wheat which 
are una1feeted by insects; and' . 

(b) how far the production of wheat 
bas been affected by rust durin, the 
years 1948, 1949, 1950 and 1951? 

The Depat,. Mlalater 01 Food aIlfl 
AIrlcaItare (SIIrI Tldralllaia RIo): Ca> 
There are no serious insect pests 
damaging the wheat Dlant In India. . 
Presumably the hon. Member 18 
refetrin, to the steps taken to breed 
rust resistant varieties of wheat. The 
lndian Council of A~rieultural Re-
search has been subsidizinl researcb 
on this work since 1930-31. Investi-
gations so far undertaken have result-
ed in some success. Varieties resistant 
to. one or the otber forms of rust 
individual.]y have been determined. 
The Co-ordinated Wheat :J\ust Control 
Scheme is beinl intensilled for a period 
of 2 years from the 1st April, 1952. 
with a view to evolvin.c a variety 
resistant to all the kinds of rustl 
which affect the crop in India. 

(b) A statement is laid on the 
Table. 

STATEMEN'l' 
The efJect of nuta from 1948 to 1951 on 

wheat p1'oduction in the p1'incipal 
wheat Q7'awinQ a1'l!as. 

Pun;ab.-Tbe dama,e durina 
1948 to 1950 was 5 to 15 per cent. 
hi 1951 there was practically no 
tramap. 

uttar PradC.h.-The dam ... in 
1948 was 8 to 8 per cent., In 1949 
and 1950, it was 2 to Ii per cent. 
and in 1951 only i to 1 per cent. 

MadhllA .Pr4de.h.-Tbe c:lamaIe 
in 1949 was 5 per cent.: in 1948, 
1950 and 1951 there was practi-
call)' no dama,e. 

Madhlla Bharat.-The dam.,e 
in 1948 was 5 per cent. In subse-
Quent years it was almost necll-
Jible. 

Bihar_The damage in 1949. 
1950 and 1951 was 4 to 8 per cent. 

Bombay.-Tbe disease aj)JH'areci 
in an epidemic form In 1948 aDd 
~tl:.oyed about 45 to 50 per cent. 
of the crop. but in subHquent 
yean, the damaee was neeU"'ble. 

INURNATIONAL STUDY GROUP ON 
INLAND VVATER~AYS 

·181. Ibrl S. C. liuaaala: (a). Will 
the Minister of·TnUpart be preued 
to atate the nam.. of countrbs that 
were repl'8lel1ted in the InternatiODal 
Study Group on Inland Waterways? 

(b) How far is the water transport 
s7stem In this country likely to de-
velop by the experience ,ained durin. 
the tour of the Study Group? • 

TIle MbUter of State lor Traupott 
aDd Ban .... ys (Sbri SuatIwwD): Ca) 
The countries represented on the 
8tudy Group of Inland Water Trans-
port Experts were Burma. India, 
Pakistan, Thailand and Viet-Naill. 

(b) The interim report of the Study 
Group which has been received coo-
tains useful information re,ardin. tire 
desicn of craft, its construction and 
maintenance. modes of towin.c. load-
ing and unloadine operations, river 
cOnJervancy works, or,anisation and 
admlnistra1ion in the countries vi8ited 
and their applicability to the condi-
tions in this country. The Report is 
under consideration. It will be 01 
some value in drawfnl up and impl .. 
mentinl pro,rammes of development 
of Inland water transport in tbe 
country. 

Sui S. C. Samaa&a: May I know 
the names of places visited by this 
Grouf and also as to who financed 
them. 

Shri SaatbaDam:' The Group made 
a rapid tour of Thailand, Burma. 
Paki8tan and India and thereafter 
they started on a tour of Europe and 
U.S.A. on the 18th of Auaust 1951. 
They toured France. Bellium and 
Great Britain till the end of Septem-
ber and proceeded to the U.S.A. on 
the 1st October where they stayed 
until the 10th d November It1I. 
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The tour was ftnanced by the ECAFE 
except that the salaries 01 the people 
were paid by the Governments con-
cerned. 

Skrl S. C. SallWlta: May I know 
how far the experience ,ained by thla 
Study Group will help inland navlea-
tion from Calcutta to Allahabad? 

Slari Suth .... : Their report is 
under consideration. 

Shrl SlvaR PUla,: May I know 
which were the States in India which 
were visited by this Study Group? 

alarl S •• th .... : It is not a question 
of States. They studied the question 
of inland navigation. They· must have 
visited the Ganges system. 

Ihr! S. C. S ..... ta: Who were the 
representatives of Ind,i.a on thiS Study 
Group? 

Shrl S .. th ....... : The representatives 
deputed by us from India were: 

Shrl M. L. Sood, Director of Navi-
,atlon, Central Water and 
Power Commission; 

Shri K. A. Batha, Inspector of 
Boilers and Surveyor of Steam 
Velsels, Government of Bihar; 

Shri P. Basu, Assistant Director 
of Naviga.tion, Centrlll Water 
and Power Commission. 

In addition, Mr. J. M. Sweet and 
Shri A. O. Chowdhry, twl)' senior • 
employees of the India General Navi-
,ation and Railway Company, Ltd., 
were associated with the group as 
abaervers subject to the condition that 
the company would meet all the ex-
penses, both in India and abroad, of 
their omcers. . " 

Slarl S. C. Sa .... ta'. In view of the 
cWIlculties experienced for the move-

. ment of foocil1'ains by rail, have Gov-
ernment any proposal under considera-
tion to speed up the Calcutta-AUUa-
bad Navi,ation scheme? 

Shri Saath ..... : We have establlsh-
ed a Ga~a-Water Transport Board 
which is ,oin, to look into this ques-
tion. 

Shri A. C. Guha: Are we to under-
stand that this Study Group did not 
study inland navigation on any other 
river except the Ga~es? 

Sbrl Saatlaaaaa:· I have not ,ot the 
detaiD; they ml,ht have ,one to other 
placel al WflU. 

btHD VNDI:R ,CULTIVATION IN HYDn.uu 
.,-111. S-... ~ JOIIeIIb: Will the Minis-

. fer of States be pleased to state: 

(a) the total acre.,e of lands under 
culti:vation in Hyderabad for food 
crops; 

(b) the total extent of waste-lands 
under CUltivation by unautborlaed 
landlesa peasants in that State; and 

(c) whether the State Governmeut 
has taken steps to drive the unautho-
rised peasants from tbose cultivated 
lands; and 

(d) if so, whether any steps are 
bei~ taken to continue the cultivation 
of those vacated lands? 

The Mlalster or States, Trauport 
&lUI RaDwa,s (Shrl Gopaluwual): 
<a) Tbe total acrea.e under food 
crops in the State for the All'icultural 
year 1951-52 is 1,03,30,000 acrel for 
Khanf and Rabi only. 

(b) The information is not readily 
available and has to b,e coIlected from 
various taluk offices which would take 
considerable time. 

(c) and (d). The Hyderabad Land 
Revenue Act provides for the summal'7 
ejection of unatItborlsed occupants of 
Government waste-lands and for levy 
of penal assessment on sucb encroach-
ment. Unauthorise4 occupants of 
Government waste-lands broadly faU 
into the follow!Qa cate,ories: 

(i) Han;an. and backword class-
es who had no other land and 
who had made the waste-landl 
fit for cultivation and .were 
cultivating them for several 
years. 

(li) Lands cultivated and held by 
persons who had lands not 
exceedin, the area ot an eco-
nomic holdi~ and where the 
lands encroached are under 
their persol181 cultivation for 
II. period not less than six 
years . 

(m) Small bits of land held by 
landlords who awn an area 
more than an economic hold-
lUI where such bits are essen-
Ual or more useful for cultiva-
tion of their existin, holdIn,s. 

(iv) Landlords already holdinll 
other land in excess of an 
economic holdln,. 

In order to secure proper l&ilisallon 
of waste-lands tbe State Government 
bave lanctioned the .rant of paita 
rilhts to Harl.1ans and otber backward 
clalses In cate,ory (i) above under 
tbe Special Laoni Rules. Persons in 
cate,ory (it) and (iii) a~ve have 
been ,ranted patta ri,hts on payment 
of upset price equal to' 16 times the 
land revenue assessment; the State 
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Government have ordered that the b" 
laDdlords In cate,ory (iv) above, who 
bave epcroached upon waste-lanes-, 
should be ejected and the land clbtr~ 
buted to Hari;art., backward tribes 
and other landless people. 

Sbrl X:ama&b: DurlnJ, B1r, the 
troubled days in Hyderabad foUowinJ 
the partition at India was there a lot 
of unauthorised occupation of land by 
the Razaakar. and their allies, and if 
so have such lands been restored to 
the riPt.tu1 owners or rightful tenants? 

Sbri Gopalaswamt: There was cer-
tainly some unauthorised occupation 
in the sense that my han. friend uses 
that particular expression. There 
were also cases where the actual til-
lers stuck on to the land. The law 
being what it was landholders were 
given the rllrht to recover physical 
possession of their lands. but I do not 
think there was much of a success in 
that particular operation on the part 
of landlords for Quite a considerable 
time. I believe possession of a cer-
tain amount of land has been rec0-
vered. There is st111 some land which 
is in the occupation of people who 
have no title to the land. 

Sbn A. Joseph: Will the hon. Mini ... 
ter please say whether patta rights of 
Government waste lands which are 
being cultivated by -Han;an. will be 
given to them and the number of such 
patta rights issued during 1951? 

Ibn GopaIaswam1: I am afraid I 
must ask for notice of that question. 

Dr. Desbmukh: May I know. Sir. in 
how many cases there was actual 
ejection and what war.' 'the acreage 
covered by such cases? 

Sbn Gopalaswami: I am afraid I 
must ask for notice of that also. 

Sbn A. Jo.eph: A number of Hari-
jana and other backward clas&eS are 
cultivating waste land for the past flve 
years at least. Will the Central Gov-
ernment issue orders tQ the State 
Government to issue pattas to these 
cultivators? 

Shrl Gopalaswam1: I am afraid the 
Central Government have no jurisdic-
tion to do so. 

Sbn M. Na1k: May I know what Is 
the polley of Government in regard to 
allotting lands. either reelaimed or 
unreclaimed. to people who have not 
got an economic holdine in Hyderabad? 

ShrI GopaIaswaml: I suggest this 
question be put to the Hyderabad Gov-
ernment when the new legislature 
there cames into being. 

JUTE 
-II'. SIIrI S. C. Suaula: (a) WiD 

the Minister of Feod aad Aarlealtue 
be pleased to state the quantity of jute 
11'0wn in dUferent parts of India i'a 
the year 1951-52 (State-wise)! 

(b) How much more Jute is proposed 
to be grown In the ,... 1852-53! 

(c) When do Government expect to 
be se~sufftcient in jute? 

(d) How much paddy land has been 
utilised for growing jute - in _ west 
Ben,al in the year 1951-521 

(e) How much more land is pro-
,esed to be utWsed for jute-growing 
in the 7eat' 1851-531 

Tbe Deputy MblJs&er of FOOd ... 
AI'rleuIture (Sbn TblrwDala au): 
Ca) Assam 8'40 lakhs bales; Bihar 
9.56 lakh bales; Orissa 3'87 lakh bales; 
West Bengal 23'31 lakh bales; U.P. 
1.03 lakh bales; Tripura .61 lakh bales. 

(b) The target ot additional pr0-
duction for 1952-53 is under considera-
tion In consultation with the Stat. 
Governments. 

(c) The target of relative selt1Uftl-
clency is expected to be achieved by 
1955-56. 

Cd) In 1951-52 the acreage under 
paddy as \Yell as jute increased in 
West Bengal over the previo\ls year. 
There was. therefore, no net diversion 
from paddy. 

(e) The matter is still under consi-
deration in consultation \\\fth· the State 
Governments. 

Sbn S. C. Samaata: May I know, 
Sir. whether it is a fact thllt all tbe 
lands that were growing jute were 
also growing paddy at the same time? 

Sbrl Tblrumala Bao: I cannot 
understand the Quesijon. Does he 
mean to ask whether jute and paddy 
are growing by rotation in the same 
area1 

Shrl S. C. Samaata: Yes. 
Sbn Tblrumala Rao: I have no deft. 

nite information. 

Sbrl S. C. Samaata: May I know 
'whether the West Beneal Govennnent 
represented to the Central' Govertl. 
ment that they should beltlven rice 
tor the diversion of paddy lands to 
jute? 

Sbn Thirumala Bao: That I have 
answered several times. ,··We have 
agreed to .ive about 50,000. tODS. ' in 
view ot diversion of paddy lands .to 
jqte. 
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Slari Cbattopadb.,.: What has been 
tbe . increased acreage Wlder paddy and 
,ute in West Bengal? 

Slarl Tblramala Baa: In 1950-51 the 
acreate under rice was 9,385,000 
acres; in 1951-52 it is 9,670,000. Under lute in 1950-51 it was 651,000 acres; In 
951-52 it is il'16,OOO acres. But In 

1951-52 the increase in rice acreage 
was 232,000 acres and in jute it was 
225,000 acres. Therefore, there was 
practically no diversion of acreage 
from rice to jute. 

Slarl B. K. Bas: May I know whe-· 
ther there were diiferent targets for 
difl'erent States for the year 1951-52, 
whether those States have reached 
those targets, it not what are the 
reasons, and which States have not 
been able to reach their' targets? 

Slarl Thlrumala Baa: Sir, a reply to 
the question will involve a big state-
ment and take the time of the HOllie. 
If the bon. Member would put down 
a separate question I shall ,Ive the 
Information. 

Sbri Slv... Pilla),: May I know 
whether the cultivation of jute has 
been newly tried in any other State 
In India and, if 80, with wbat success? 

Shri Tbirumala Kao: As my friend 
seems to be interested In Travaneore-
Cochln, I may say that we have spent 
lome mc5ney and tried to grow jute 
there, but we bave failed. 

Shrl S. C. SamaDta: May I know 
how far the campaign to' grow more 
jute has hampered' the grow more food 
campign in West Bengal and wbether 
Government is aware that land is 
being gradually diverted for money 
crops there? 

Slari Thlralllaia Bao: Sir, It bas 
been the policy of the Integrated Plan 
to grow cotton, jute and food crops, 
and whatever diversion is made is met 
by food imports in Bengal. 

liar! B. It. Bas: Is It a fact that 
80me of the States bave refused to 
divert more land for the production of 
jute, and may I know what is the 
programme for growin, more jute In 
those areas? 

Shrl Thlnmala Baa: I am not 
aware of any States refusing, but we 
an! In correspondence with the State 
Governments in regard to the ftxiOi of 
targets for the ~I)ming year. 

Sbrl V. GaIlPl'&Ja: May I know how 
the jute growing experiments In 
Madras State bave fared? 

Shri ThlnuDaIa. Bao: There Is nC! 
Jute grown In Madras-what is known 
as meata is being grown in Madr8l. 

HOMOEOPATHIC ENQUIRY CoMMITTEE 

-198. Shrl S. C. Sam ... ta: Will the 
Minister of Health be pleased to refer 
to the answer given to my starred 
question No. 2712 asked on the 2nd 
April, 1951 and state: 

(a) whether any further action hai 
been taken by Government to impl.e-
melDt the racommendations of the 

Homoeopathic Enquiry Committee and 
the resolutions unanimousv passed b)" 
tbe Third Health Ministers Conference 
held in 1950; 

(b) whether the views of all State 
Governments on the recommendations 
of the Enquiry Committee have beea 
received; and 

(c) if so, what are their views? 
Tbe MlDIster 01 Health aDd Com-

maateattou (BajlulID&rl AlarM Ka1ll'): 
Ca> The position is still tbe same a. 
stated' by me in reply to the hon. 
Member's starred question No. 2712, 
dated the 2nd April, 1951. The views 
of the Medical Council of India are 
awaited. 

(b) and (c). Yes. A summary of 
tht" views of the State Governments ts 
laid on the Table of the House. [See 
Appendix I, Annexure No. 40.] 

8brl S. C. Samaata: The statement 
shows that most> of the Governments 
have a,reed to the settin, up of 
homeopathic research and trainm. 
institutions in India. May I know 
what time it will take for Govern-
ment to decide to take any practical 
step in the matter? 

BaJkumari Amr!t )bur: Well, Sir, 
the creation of these institutions de-
pends On an arrival at a decision re-
garding the courses of instruction to 
be given and therefore I have to wait 
tm the reply from the Medical COWl-
ell comes. My latest information Is 
that while tbey bave considered the 
question they were unable to arrive at 
any conclusive decision and they are 
now taldq It up a,ain in April. 

Ibr! S. C. 8 ....... ta: Do Govern-
ment propose to enact Central legisla-
tion on the subject? 

Bajkamarl Amrlt JU,ar: Not untll 
we have the views of the Medical 
Council of India. 

Ibrl Kamatb: When were the views 
of the State Governments in this mat-
ter received by the Centre and when 
were they referred to the Medical 
CoWlCU of India for their opinion? 

Bajkamarl Amrlt Kaur: The matter 
W81 referred to the Medical Counell 
of India In December, 1950. The Be-
solutloDl of the Health Mlnllten" 
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Conference were allo referred.. to the 
State Governments. The replies took 
8 long time in coming, and the Medi-
cal Council of India. as I have said 
before. have not yet lent in their 
opinion. 

Shrl Kamalh: Inasmuch as the .tate-
ment laid on the Table shows that 
most· of the State Governments have 
a,reed to the constitution of the. Cen-
tral Council ot Homoeopathlc Medicilie, 
Is the Ministry taking steps in tbis 
direction at least? 

Rajkumarl Amrlt ![aur: The views 
of the State Governments have been 
~nt to the Medical Council of Indill 
and RS I said betore. I have ,ot to 
await their reply before I can take 
any action at all. 

Dr. Deshmalda: Has this question 
been referred to the Planning Com-
mission and has its opinion been 
obtained? 

RaJkumarl Amrlt Kaqr: No, Sir. 
FOOD POLICY 

• 2tO. Sbrl M. Nalk: <a) Will the 
Minister ot Food aad ApteuItue be 
pleased to state what is the present 
food position of India? 

(b) What is the total quantity of 
food procured both internal17 and 
from outside India up-to-date as 
.,ainst the total requirements of tll .. 
country for Ure current flnancial year? 

(c) Have Government formulated 
any tood policy for the year 19520-53? 

(d) What are the main features of 
the policy and how do they differ from 
the policy for the current year? 

'I'be Deput,. Mm'ster of Food .1Id 
AIrlcultunl (Sbrl Thlramala Bao): (a) 
The main factors of the present food 

'POsition in the country are: 
(1) Failure of crop" followin, the 

prolonged spell of drought in 
Western India starting trom the third 
week of August and the failure of the 
N. E. Monsoon over parts of Madras 
and Hyderabad leadin, to local 
scarcity in these areal. 

(2) The Khan! crop has. been ,ood 
in Orissa and Madhya Pradesh and 
the rains received in November im-
proved the prospects of the coming 
crop in the Tabi-growiOl areas. . The 
net result is that the prospect. of 
the year 1952 are not worse than 
those of 1951. An import of 5 
million tons fs beln, provided for. to 
meet the ditftculties and set up a 
Teserve. The total stock in Govern-
ment's hands has also increased from 

10 lakhs on 10th February 1951 to 17 
lakhs on 9th February, 1952. The 
supply position of rice, however. 
continues to be ditftcult. 

(b) The Basic Plan of food distri-
bution is worked on the basis of the 
Calendar year. The total require-
ments for Government distribution in 
1951 as estimated by the State Govern-
ments at the end of 1950 amounted 
to 19,92.000 tons, a,ainst which 
36.59,000 tons were actually procured 
from internal sources and 47,23,322 
tons were imported during 1951. 
Actual ol'ltakes in 1951 were 78.20,000 
tons. 

(c) and (d). Attention of the han. 
Member is drawn to the statement 
made by hon. Minister tor Food on 
the floor of the House on 22nd Febru-
ary, 1952. Briefly. for the year 1952 
the policy is a continuation of the 
polley for 1951, except that: 

(i) The existing schemes of subsid1 
and food bonus have beE'n discontinu-
ed. Government of India will. how-
ever, supply imported mUo at a 
subsidised rate of RI. 15 per. maund . 
Similarly imported coarse and broken 
rice will also be supplied at subsidised. 
rates of Rs. 25 add Rs. 21 per maund 
respectively. 

(li) With a view to securing prompt 
internal procuremen~ of nce. the 
State Governments have been allow-
ed till end of May. 1952 an increase 
in their procurement price not ex-
ceedIn, Rs. 2 per maund varying 
accordlD, to areas and ~mstances. 

(iii) Greater emphasis has been. laid 
on procurement of rice within the 
country and enforcement of further 
austerity measures regarding rice 
consumption. 

(Iv) Securing supplies from over-
seas consistent with availabilities and 
reasonableness of prices. 

8bn II. NaIk: What are the nor-
mal imports ot rice from outside? 

Sbrl Tblrumala 8&0: Last year I 
think we have imported about 8 lakh 
tons. 

Sbrl M. Halk: What. are the 
countries from which rice is import-
ed? 

Sbri Tblrumala 8&0: Siam and 
Burma chiefly. We got a little 
quantity of rice from China alia last 
year. and Paklstan. 

8bri II. NaIk: The hon. MInister 
stated the other day that the inter-
national position of rice production 
was not very satisfactory. MQ' I 
know whether by India's entry into 
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bilateral qreements with any of the 
rice producin, countries. it ,ets rice 
8UPPly from thOle countries? 

Ibn TIIJnuDaIa Rae: The agree-
ments with BW'Rla and Slam are 
bilateral agreements. 

Mr. Speaker: I think the point I. 
whether there i. any alJ'8t!ment on be-
half of India to. supply rice to other 
countries. 

Sbrl Tblnmala Bao: No. Sir. 
SlId M. Halk: May I know whether 

there 11 any bilateral agreement by 
other countries to supply rice to India? 

Sbrl TbInua&Ia Bao: There isa 
bilateral agreement between Siam and 
Burma and Pakistan also. 

Sbrl M. HaSk: How do these 
countries stand in respect of the 
supply of rice to India and in respect 
of the agreements made by these 
countries? 

Sbri TblnuDala Bao: Of course. 
there are some disagpointments in 
the implementation of these agree-
ments but still they are the only 
source from which we are letting 
rice. 

Sbrl M. HaIk: May I know whether 
in respect of the austerity measure 
which the hon. Minister referred to. 
whether Government Is going to 
initiate any austerity policy in respect 
of the surplus state so as to make 
procurement programme more intense? 

Sbrl Tbiramala Bao: Yes. That is 
one of the decisions of the recent Food 
Ministers' Conference that there wlll 
be more stringent drive of procure-
ment of rice in the surplus provinces 
where rice is produced and an induce-
ment iI>' also offered up to Rs. 2 a 
maund up to the end of May. 1952. 

Sbrl· M. Halk: May I know whether 
the procurement will be conftned to 
the surplus portion which is put in 
the market or that . it will also be 
extended to the growers by way of a 
levy system or anything like that? 

Sbrl Thlrumala Rao: It &11 depends 
on individual systems that are In 
vogue in the various states. I cannot 
give details. 

Dr. Desbmukb: Is there any possi-
bility of creating at least a nucleuS' 
of a reserve out of the imports of 
foodgrains this year? 

Sbrl Tblrumala Rao: We hope so. 
We have got now. as I stated before. 
17 lakhs of tons on the 19th February. 
1952. 

Sbrl SbiT Cba,... LaI: In view of 
the rapid downward trend of the 
prices of foodJrains. especi.ally of 
wheat and coarse grains in Northern 
India. fa the Government loin, to 
reconsider the price at which they are 
10inf to supply grain in the controlled 
area. 

Sbri Tblrumala Bao: I do not know. 
The fall re,istered may be a very 
temporary one and it may not affect 
the overall prices continuing in the-
whole of the year. 

Sbrl M. HaIk: The hOIl. Minister in 
his statement has referred to the 
policy of the procurement bonus 
system. He has also referred to 
certain types of development schemes 
which have been ftnanl!'ed by the bonu~ 
paid by the Centre. May I know 
what are these types of development 
schemes which have been ftnanced by 
!he Centre and which have beeo 
Implemented so far? 

Shrl Tblrumala Rao: This bonus 
was ftrst introduced or was intended 
to encoura,e procurement .but the 
Intended purpose was not achieved 
and therefore the Central Govern-
ment thou,ht it best to spend this 
money 9n development projects and 
minor irri,ation schemes which are to 
the tune ot nearly 100 schemes in 
every state. That will bring fresh 
land under cultivation and giVe water 
sluPPly to land already under cultiva-, 
ton. 

SoUTHERN. CENTRAL AND WZS2'ERN 
R.u!.wAYS 

*101. Sbrl M. Haik: (a) Will the 
Minister of RaIlway. be pleased to 
state the dates on which inauguration 
ot Southern. Central and Western Rail-
ways has taken place? 

(b) In what way and to wlTat ntent 
ha.s economy. if any. been secured by 
thIS re-,rouping? 

The Minister of State for TranspOrt 
&lid RaUways (Shrl Santhaaam): (a) 
The Southern Railway was inaulI'urat-
ed on the 14th April, 1951 and the 
Central and Western Railways on the 
5th November. 1951. 

(b) While better co-ordination in 
the movement of traffic has been 
secured on the Zones already formed 
it is too early to assess the full extent 
of the economy. However against 
334 officers existinR. on the old' 
M. & S.M .• S.I. and Mysore State Rail-
ways before regrouping. only 321 
otftcers were provided on the Southern 
Railway. 
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Sbri II. NaIIr.: May I knOw when the 
other zones are lolnl to be InaUlUrat-
ed! 

Sliri 8aDtlllUWll: It will be consider-
ed at the Central Advisory Councll 
meetinl to be held on the 27~. 

Sllri M. NaIIr.: May I know whether 
there have been objectiona; from some 
State Governments. some commercial 
concerns as well as lOme employees 
urlinl the postponement of further 
1I'0uplni to certain future dates and 
at least till the new House of Parlia-
ment sits? 

Sliri 8aD&IwwD: That will be taken 
Into consideration. 

. SIlrt Kuutb: Is it a fact that there 
is a proposal before the Government 
to name the Southern Railway as the 
Great Southern Railway whereas the 
adjective 'creat' will not be prefixed, 
to other Railways? 

Shrl Saatbaaam: I think the hon. 
Member is drawing upon his imagina-
tion. 

/1)EVELOPMEN'l' OF MINOR PORTS 

./~ZO!. Sllri M. Jirallr.: (a) Will the 
Minister of Trauport be pleased to 
state whether a survey was recently 
conducted for development of minor 
ports in India and if so, whetber 
Government have received any report 
thereof? 

(b) What are the places and States 
which have been recommended for 
suclr development? 

(c) What Is the estimated expendi-
ture involved in these development 
schemes? 

(d) When do Government propose 
to take action on the recommendations? 

The Minister of State for Transport 
and Railways (Shrl SaatlaalWll): (a) 
Yes. A survey ot minor ports in 
India was conducted by Shri S. 
Nanjundiah, an offtcer on Special 
Duty, appointed for the purpose. 
He submitted his report in two parts, 
the first in May, 1951 and the second 
'in· J:une, 1951. 

(b) The report contains recommen-
dations covering ditterent aspects ot 
workini of practically all the minor 
ports in the country. 

(c) An approximate estimate ot the 
expenditure involved on certain im-
provements essential for maintaining 
aU the minor ports in their present 
level ot efficiency is Rs. 2.5 crores. 
This includes the cost of dredgers 
and tu,s. 

(d) The report was placed before 
the National Harbour Board in 
November 1951 and the recommenda-
tions of the Board are beinl 
pursued in consultation with the 
State Governments on whom rests 
the primary respoasibWty for im-
plementing them. A statement show-
in, the recommendations of the Board 
and the pro,ress of action taken on 
each ot the recommendations Is 
placed on the Table of the House. 
[See Appendix I, annexure No. 41]. 

Shri M. NaIIr.: May I know whether 
the survey report has recommended 
the establishment of any minor pOrt 
on the eastern parts of Orissa? 

.hri S ....... am:1 Mr. Nanjundiah's 
report", deal with . only minor port. 
in this country. 

Shr! M. NaIk: From the statements, 
I find that some prescribed dates were 
fixed for SUbmission of reports by 
the State Governments.. Have any 
reports been received from the State 
Governments so tar in resoect of 
Orissa and other States which have 
been asked to submit their reports by 
the specified dates? 

Shri Saatbaaam: I have not Ilot the 
d~ailB. I would like to have notice. 

Shrl Lakshmaaaa: May I know what 
is the nature and extent of helo that 
the Centre is giving to the States for 
the implementation of these recom-
mendations? 

Shrf Saatha.am: It will depend 
upon 1:he nature ot tbe develooment 
required in each port. 

'Shrt Sbive Rao: My hon. friend 
referred to a statement being olaced 
on the Table of the House. Does 
that include any decision taken by 
Government on one ot the recom-
mendations, classifying these reports 
as minor ones and Intermediate ones. 

Sbr! Saatb ...... : Yes, Sir, it does 
contain such information. 

Shr! M. NaIk: May I ask how far 
technical assistance from abroad is 
available for implimentation of these 
development schemes? 

Shr! Saathaaam: We have got men 
with technical knowledge in the 
officers of our major por:s. So no 
special technical assistance from 
abroad is required for our minor ports. 

ASSOCIATED FARMS 
.203. Dr. Deshal .... h: (a) Will the 

Minister of Food aad Al'rfcaltare be 
pleased to state whether any Associated 
Co-operative Farms have been .. ne-
tioned by Government' 
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(b) What are the places at whicb The MiDls&er of HeaJ&h aad CeIB-

tbeae have been opened? IDDDlcatlOu (Rajkumart Amrlt Kaar): 
(e) What is the amount sanctioned 

for expenditure on each? 
(d) Are any· proposals pendill8 dis-

poaal and If so. how many and from 
what States? 

The Deputy MiDls&er of Food aad 
Arriculture (Sbrl Tbirumala Rao): (a> 
to (c). Yes. The Government of 
India sanctioned a grant of Rs. 34.500 
and a loan of Rs. 1,53,500 to the 
Bhopal Government in 1950-51 for 
flartlng an Associated Farm at Ajnal. 

The Governments of Orissa. West 
Bengal. Travancore-Cochin, Himachal 
Pradesh and Ajmer have informed the 
Government of India that they are 
taking steps to encourage the estab-
lishment of Associated Farms. but they 
have not approached the Government 
of India so far for financial assistance. 

(d> No such proposals are pendinl 
with the Government of India. "(W. 

.~oy. -ft ..mttr: (iii) ,~ 
111ft" 1ft .<P!A ~ lilf!" IIim'r firr m 
'If" 'UWIif ~.. Cf1!; fm ~!IIN 
.mr 'Ill i.' aft,: 1Ii~ IIilt ? 

(w) ~ 1l i ~ ~ ""'" IIiT 
~ Ufirql ~ fWIt 1ImI' i ~rlfT wm 
am: ~ ~ ~ JfT'r m IIf\ 
~r 

( If) lt~ 1ft ~q' t firr ,. ~Al 
q~ '{'W ~ qi "'"' If'T I(R t1I;qr '"' 
-qr t ; ~~ ~ i m ~ ~ ~ 
fiR ~ ~ .q marT 6FT 'ql' t ? 

Bl.ooD BANKS 

(*04. Sbrl 0ra0D: Ca> Will the 
Mini.ter of BeaHb be pleased to .tate 
how many Blood Banks have 10 far 
been opened in Part ·C' States and at 
what place.? 

(b) How many of these Blood Banks 
bave had their blood stock utilized for 
patients and how many patients' Uvea 
bave been saved? 

(c) Is it a fact that at some places 
monq ia beiDa dODilteci 1.0 place of 
blood .aDd if so, how ia sucb money 
beiDI utilizedT) 

<a) One at the Irwin Hospital, New 
Delhi. 

(b) The blood stock in the Blood 
Bank. referred to is being utilised for 
patients. So far 2461 lives have 
been saved. 

(c) Yes. The money donated in 
Delhi is credited to the poor fund and 
out of this amount payments are made 
to donors who need money at the rate 
of Rs. 5 per head. Milk is provided 
to the Jail convict donors out of this 
fund. 

15ft' .m. : Itarr ~ mf~~ q 
i1dwI4ltf\ fIJ ;sr) W~ to ~"'~ 
" m \ior IIil ~ ron;mr , fiIr 
~I 

[Sbrl OraoD: Will the hon. Minister 
please state whether blood is provided 
to those who are not in a position to 
pay for it? 

mrlJ!1fT~ .'!ft ~ : at) ~, ~~ 

fl:qy '1m t I \R i III1i '" ~ "'" 
"" ~ I 
[RajkUJD&ri Amrlt KaDr: Yes, it is 

provided and nothlni is charied 
from them.] 

SbrI M. Naik: How many· Blood 
Banks are there ,11 over India? 

Jl&jkuaaa.rl AIIlrtt Kaar: I would 
Uke to bave notlee of that question. I 
know Punjab has one; there is one in 
Bombay and Madras. I am not quite 
sure about the other places. 

RAILWA.Y WA.GONS 

*205. Sbri MaUe,: Will tbe Minister 
of BaUwa,. be pleased to state: 

(a) the total number of broad laup 
wa,ons on Class I Railways; 

(b) the avera,e carry1.og capacity 
of each waion; 

C c) the tonna,e carried in the year 
1950-51; and 

Cd) the average tum round of 
. w.,ou' 
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'!'be MIaII&er of IMate fer 'l'ruQert aa. BaIIw.". (Sllrl .......... ): . (. \ 
148.675 Includin, 10,902 special type 
wa,ons. 

(b) The average capacity per walon, 
excluding special type walons, is 
21.8 tons. 

(c) 98,232 thousand tons. 
(d) 11.0 days. 
8brl Masse,.: The hon. Minister's 

·!Statement lave 10.5 day.; but I find it 
t. 11 days. Do .these include un-
'economic wa,ons which are not used 
in the pool? 

Sbrl SaIl&baum: I am not quite sure; 
I would like to have notice. 

Shri M. NaJk: May I know to ~hat 
extent the shortage of wagon posltion 
in India has so far been met? 

Sbrl San"'aD&lll: So far as a Broad-
gauge is concerned, I do not think 
there is a general shorta,e of wagons 
at all. There may be shorta,es in 
particular places where there is 
excess of tral'ftc at particular mo-
ments. Generally, we have got all 
the wagons required. We are 
arrangin, to meet the shortage in 
metregauge wagons. 

Shri Masse,.: Could the hoO. Minist.er 
five the daily allotment of wa,ons to 
Industries for loadin,? 

Sbrl SaDtbanam: I have given the 
total number of wagons and the turn 
round. It is a matter of calculation, 
I think. 

Mr. Speaker: Next question. 
Sbrl Masse,.: No. 206. I am sorry; 

I have not got a statement in reply to' 
this question. 

WAGONS FOB INDUSTRIES 

.216. Sbrl Muse,.: wm the Minister 
of B&IIwa,.. be pleased to lay on the 
Table a statement showinl: 

(a) the wa,ons indented for byeaclf 
principal private indust17 in the "ear 
1950-51; 

Cb) the wqons allotted in the year 
1950-51 against such ind~ts; 

(c) the walon indents cancelled by 
each such industry after allotment bas 
been made; 

(d) tbe wqons not utilized by each 
such industry after supply bas been 
made by the Rallways; and 

(e) whetlrer there is any penalty 
Imposed if indents are cancelled after 
(1) allotment; and (li) supply?· 

TIle MJaIa&er of Staee lor TrNIapor& 
ad RaBW87B (Sbrl Saatlaaaam): (a) 
to (d). The compilation of informa-

tion required would involve . an 
amount of labour which would Dot at 
all be commensurate with the result. 

<e> Yes. 
Shrl Maesey: I am sorry; it is a 

Question of a daily mornin, prayer to 
every Transportation Ol'ftcer and the 
figures should be easily available. 

Mr. Speaker: I think it should be 
left to the hon. Minister and for the 
p_resent his opinion should prevaD. 
Next question. 

ANGLO-INDIANS IN RAILWAYS 

·Z,7. Sbrl _~: Will the Min1ster 
of BaIlWayS be' pleased to state: 

Ca) the number of posts reserved fM 
Anllo-Indians in class I Railways 1a 
each year from Ifl46 up to date; 

(b) the number of sucb posts filled 
by Anllo-Indians each year; 

(c) the number of . Anllo-IndiaDI 
holding class I posts each year from 
1946 up to date; 

(d) the number of Anglo-Indiaas 
holding class II posts each year from 
1946 up to date; 

(e) the total number of Anglo-
Indians in the Railway services eactr 
year from 1946 up to date; 

(f) the highest post held by aa 
Anglo-Indian in each year from 1148 
up to date; 

(I) the number of Anllo-Indians 
who have since 1947 applied for 
appointments In the Rallways; and 

(h> the number rejected? 
Tbe MlDlIter of State for 'inasport 

... BaIlway. (Sbri Sa.tJlIUl&lll): (a) 
to (h). It is conbidered that the time 
and labour involved is disproportionate 
to the usefulness of the information. 

Sbri Masse,: This is a matter of 
reservation under the Constitution. 
The ftgures should be easily available. 
How are we to know that we are ,et-
tin, our safeguards? 

Mr. Speaker: I think he will take 
that into consideration. Next question. 
SAILING VESSELS CoMMITrEE Ruoa., 

·111. Sbri Sbin Bao: Will the Mint ... 
ter of Tn.Ilspoa1 be pleased to state: 

(a) whetb'er any action has beeD 
taken on the Report of the Sai.liDI 
Veuels Committee; and 

(b) if \he answer to part (a> above 
be in the atDrmative. the nature ef 
such action? 
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TIle .MlDlater of State for TraIIspeIi 
ud ItWways (8brl Sutlwlam): <a) 
Yes, Sir. 

(b) Government's conclusions were 
announced in a Resolution dated the 
24th January 1952 a copy of which is 
laid on the Table of the HOU6e. [See 
Appendix I, annexure No. 42]. 

As mentioned in that Resolution, a 
suitable or,anisation will shortly be 
set up under the D~r General of 
Shippin, to deal with problems afleet-
in, the sailin, vessels industry. 
N"WA.Z~DI ABIDA SULTANA OF BHOPAL 

·209. 8brl Kamatb: Will the M1nIIter . 
of States be pleased to refer to the 
answer ,iven to Starred.. Queation 
No. 957 asked on the 11th september, 
1951 and state: 

(a) whether the inquiry into the 
property of Nawabzadi Ablda Sultana 
of Bhopal has been completed; and 

(b) if so, with what result? 
The Mlalster of 8&ates, Trusport 

&JUlltaJlways (8brl Gopalaswaml): (a) 
and (b). Subsequent to the information 
,Iven in September 1951, immovable 
property worth RI. 3,000 and shares 
of the value of Rs. 1,23,000 have been 
declared as evacuee property. En-
quiry in re,ard to one piece of land 
Is pending. 

EX-STATE TELEPHONE STAFF. 
·211. Shrl Dbolald.: (a) Will the 

Minister of CommuDieatioDB be pleased 
to state whether the ex-State Tele-
phone Staft' taken over in the merpd 
and new Part C States by the Govern-
ment of India has been absorbed In 
the ,Central Government service? 

(b) If not, what is the reason for 
the delay? 

(c) Wfll tlTey be allowed the same 
scales of pay and allowances as are 
allowed to the Central Government 
employees or not? 

The Deputy Mbalster of Commalll-
atioDB (Sbrl Raj Bahador): (a) Yes. 

(b) Does not arise. 
(c) Yes. 
Sbrl Labbm ... D: May I know 

whether in the matter of categorisa-
tion of the ex-telephone employees a 
uniform policy has been adopted or 
any preferential treatment has been 
,iven to individual States? 
. Sbrl Raj Bahadar: We have aimed 
at a uniform policy. 

Shrl Lakshm .... : May I know 
wbether over and above the prior 

scales of pay of those employees, the 
ri.ture and responsibilities of the prior 
omce was taken into consideration? 

Sbr! Raj Bahadur: What has beeD 
done is that these posts have been 
equated with central posts and we bave 
taken into consideration the relatift 
duties and responsibllitfea attached 
to them. 

~RRACKPUR AERODROME 

·212. 811r1 A. C. Gaba: <a> Will the 
Minister of CoIDmuD'eNIoJg be pleased 
to state since what date operational 
work at the Barrackpur aerodrome has 
been started to relieve the conpstioD 
and pressure at Dum Dum? 

(b) What kind of aircrafts have 
been directed to land at Barrackpur? 

(c) How far has the Dum Dum 
aerodrome been relieved of eon,estioD 
and pressure? 

(d> Are the technical facilities and 
mechanical devices provided at 
Barrackpur adequate? 

(e) What is the number of aircraft& 
landinl monthly at Barrackpur and 
the nature and amount of carloes 
carried? 

Tbe Depoty Mbds&er of CommUDI-
eati ... (8brl Raj Babadar): (a) OD 
the 1st AUlUst, 1950, Barrackpur ae-
rodrome was opened to civil air tra-
me. 

(b) (i) Aircraft of the Bengal FlY-
in, Club, 

(ll) Privately owned aircraft, 
(iii) Aircraft not equipped wltb 

effected two-way radio equipment 
capable of maintaining communication 
with Air Tramc Control, and 

(iv) Aircraft en,aged on nOhr-Iche-
duled fli"hts which are not perma-
nently based at Dum Dum Airport. 

(c) To the extent of about 1000 air-
craft movements involving handlin, 
of 1000 passengers and 2730 tons of 
cargo per month approximately. 

(d) Yes. 
(e) On an avera,e 500 aircraft lanel 

at Barrackpur per month. The ave-
rage quantities of cargo loaded anel 
unloaded are 1330 and 1401) tons 
per month respectively. While the 
incoming cargo is mostly tea, the 
outgoing car,o consists of miscella-
neous items of merchandise such Ill, 
machinery, plant and spares, medi-
cines, handloom products, silk gooda 
and stationery. 
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8IIri A. C. Galla: To which plaee. 
is this cargo mostly carried? 

S .. rI· Raj Jlabadur: Mostly iDiide 
this country. 

SIarl A. C. Gab: Is there a07 .... 
senaer traftic also! 

Sbr! Raj .... adar: I would refer 
the hon. Member to part (b) of the 
.nswer. . 

Sbd A. C. Guha: In reply to ~rt 
(b) ot the question. the lion. MInis-
ter referred to some passenpr craft 
also. Am I to understand that pas-
senger craft also is landing at Bar-
rackpur? 

Ibrl .... Jlabadur: I have referred 
to the t,.ypes of aircraft that are land-
in, at the airport. 

Shri Kamatb: Arising out ot the 
answer to part (c) of the question. 
wtrich refers to the Dum Dum Airport. 
may I know whether this Intema-
tional Airport has been provided with 
all the equipment and other mecha-
nical devices in accordance with the 
standards prescribed for other inter-
national air ports at the world? 

Slar! Raj Babadur: I cannot • .,. 
whether it has all the equipments 

referred to by the hon. Member 
but of course. they have been provi-
ded with all the equipment possible 
within our limited flnancial resources 
and such as are required for intema-
tional airports. 

8hri A. C. Gaba: Sir. I nave not 
been able to get an answer to my 
question whether passengers are also 
-carried on this line. 

MI'. Speaker: I thought that among 
the types of aircraft runnin, on this 
particular line mentioned in the reply 
there are some passen,er aircraft also. 

Shr! Raj .... adar: I have already 
mentioned it in part Cb) ot the ans-
wer which I shall a,ain read out: 

"Cb) (I, Aircraft at the ]lengal 
Flyin, Club, 

(il) Privately owned aircraft. 
(iii) Aircraft not equipped with 

-eftective two-way radio equipment 
capable of maintaining communica-
tion with Air Trame Control, and 

(iv) Aircraft engaged on non-scb&-
duled fti,hts which are not perma-
nenUy based at Dum Dum Airport." 

.lbr! A. C. Guba: Do these aircraft 
-engage on non-schedule flights carry 
pusen,ers also? 

SlIff .., Jlabadar: The;,. are most-
ly freight "rviea. 

S .. d A. C. Galla: But m7 ~uestiOD 
is whether they are alloWed to 
carry pa.senpn! . 

Sbd Raj .... adar: Not In a relUlar 
m~, 10 tar u I know, SIr.' ... 

S .. d Kamatb: Is it not a faCt:tbat 
soon after the Santa Cruz alrcruh in 
1949. a committee was appointed by 
Government to enquire and report OR 
the equfpment and other mattera 
relating to international airports •• 11 

. if so. what action hal so far been 
taken by Government on thp retain-
mend.tions of that commlttIef 

Slirl Raj BaIIadur: I would re-
quire notice to be able to ~ve infor-
mation as to what tixtent exaet17 
the recommendatioris of. that parti-
cular committee have been imple-
mented. 

FAMINE IN KUTCR 

~13. Sbri DlloIakla: Will the MiDlI-
tel' of States be pleaaed to state: 

Ca) the measures which are bem. 
taken by Govemment for ,Iving reUef 
to the people affected by famine In 
Kutch whether by providln, work er 
,iving doles to deservlll2 people;. 

Cb) the amount each worker ,ets· aa 
daily wage. and that paid as dole for 
sustenance; 

(c) the steps taken tn prOvide drink-
iri, 'Water in the villaps ·where theN 
is scai'Cfty; and 

Cd) the steps taken for the main-
tenance of cattle? 

The MlaI8&er of Sides. Tra~ 
aDd RaIlways (Shri GopaIuWaIid): 
<a' Govemment have sanr.tJoned. the 
followinl measur;!s .tomeet the con-
ditions of acute l!carcity in Kutch: • 

(i) work on certain major and 
minor Irri,ation tanks includ-
ed In the Five Year Plan of 
Kutch has been taken up this 
year as relief works; 

Cii) construction of vUla,e ap-
proach roads and construction 
of new tanks in villages and 
repairs to old villa,e tanks. 
The number of such works 
under execution at present Is 
78 spread over Kutch; 

(iii) ,rant of taccavi loans wher-
ever required. 

(b) Wa,es paid to labour engaged 
on famine relief works are calculated 
accordiDl to the scales prescribed In 
the Bombay Famine Relief Code; the 
average eaml!!.1 of a worker Is annas 
11 per day. No doles are beln, ,rvell 
at present. 
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(c) A sum ot Rs. 2.50 lakhs bas 
been sanctioned to provide drinkinl 
water in vlllaies where there is· scar-
city. These include slnkinl of new 
wells and repairs to exlstlnl ones. 
Arranlentents are also being made 
for the transport and storRIe of water 
to .the needy villa,el. . 

(d) (1) Out of the 39 Govemment 
Forests In the State 29 have been 
thrown open for lFazin,. Out of tht: 
remalnin, 10, 4 have been reserved 
for cuttln, and stoc1dDl ot ,rasa to 
rfteet ell,le~&encles and.. 8 have been 
reserved' fdt oiIenin, ot cattle campa 
ill summer. Cutti~ of cher leaves haa 
been allowed and, In order to eftcour-
ace .• rowth of ereen fodder remisalon 
of Bhog (Government's crop Ihare) 
has been allowed duriDi the famine 
Jl8riod. 

(11) A sum of RI. 2·50 lakhs has 
been sanctioned for lFants to 18 
Pinjrapoles which receive cattle from 
the scarcity areas. The total number 
of cattle received. by them after lI;t 
October 1951 is 2997. 

(lll) A sum of' RB. 25,000 hal been 
aanctloned for the purchase ot vac-
cine and sera for protection of cattle. 
382 heads of cattle were treated durin. 
January 1952 for various diseases. 

Pudlt Thakur Du Bharpft: Sir. 
in view of the fact that many requests 
have been made to the Govemment 
and sUl.estions made for scrappin. 
the old Famine Code and prescribing 
rates ot wages at a much hilber level, 
may I know what action Govemment 
propose to take in this matter? With 
your permission. Sir, I would llke to 
point out that lately there was dis-
cussion here in which It was atated 
that 'the rAtP. In Ajmer il only 10 aa. 
8 pies and here it is 11 as., and the 
view was expressed that the rate 
ahould nowhere be less than Re. 1 per 
day. . 

Sbrl GopaIu.a.l: I take it that 
the hon. Memberil puttin, it IllI a 
prieral Q.~estlon and not with reter-
ence to Kutch. 

Po. Thakar Bas Bharpn: With 
regard to Kutch also. 

Sbrl ~alDi: What I have said 
is that the averale eaminl of a 
worker is annas 11 per day. I do not 
know exactly what the- maxima and 
minima are. :but on the leneral ques-
tion, I think the hon. Minister ot Food 
and A,rlculture may be addressed a 
.. u~tlon. 

PWlt Thakar Baa Bbarpn: Are 
tiependants . allowance or matemity 
1Ieneftts allowed? 

Sltrl GopaI .... lIlh r am afraid 'I 
am not in a position to" answer. 

Shrl S. C. S ..... ta: Did GoVem-
ment hesitate to declare certain areas 
in Kutch as tamlne-striclten &reU 
simply because certain sections of the 
Famine Code came In the wax" as re-
,ards present economic condItions? 

Shrl Gopaiu.8ID1: I am unable to 
tollow either the ar,ument or Ute 
queation. At present what the Kutch 
Government have done Is to open 
these works in order to ,ive employ-
ment to such people as need it, and 
persons have been comiDi to these 
works and they are given employm_t 
and paid w.,es. So lon, as that can-
t1nues., according to my knowledie of 
Famine Codes the circum.tan~. have 
not reached the stale of declaration of 
famine. 
..... t Thakur Daa Bbarp .. : M.y 

I know the distance Vlat a man has 
to ,0 dally in order to reach his place 
of work? 

Sbrl GopaIuw",: There are quite 
a lar,e number ot works spread aU 
over a lar,e number of villale.. For 
instance, the construction and repaira 
to tanks .• nd other connected works are 
done in ftfteen villa,es and in 43 plac-
es in those villa,es. Construction of 
vllla,e approach roads is done in 11 
vmqes and regular irri,ation works 
in 8 viUqes. They have tried to 
spread the work all over the areas 
where there is unemployment. 

PaluUt Tbakur Baa BbarP": This 
is a general reply; but I want to know 
whether people have to travel to pla-
ces other than their own villages and 
it so what is the maximum' distance 
they Ilave to cover every day. 

Drl Gopaluw8ID1: I cannot ,ive an 
accurate answer to that question; but 
I have no doubt that no person wUl 
be asked to travel more than 5 to IS 
miles per day. 

P.acUt Tbakur Baa Bbarpva: Sir. 
with your permission I would like to 
put this question to the Food Minis-
ter. He was plealed to inform the 
House a few days back that he was 
considerlnl the question of these-
wages. May I know whether they 
have settled on a fair wa,e and have-
they arrived at the result that n~ 
less than Re. 1 should be paid to a 
worker per day? 

Tbe Deputy MlIlbter of FOod oct 
Apiealture (Shrl TldI'lllll81a Rao) ~ 
Sir, I laVe that assurance only the-
other day when criticisms were level-
led by the two hon. Members-the twl) 
Pandit BharJava.--about these W8les~ 
I said this matter. will be considered 
by Government. . But that was onlY 

.. 
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two or three days .,0 ~nd th~ Mj,Qis· 
tr7 has been busy with many other 
tIl~IS. 

P&lldlt Thakur Das BbUpft: But 
it 70U let pass two months like this, 
then the famine too will be over with-
out your doi~ anythlne In tbe matter. 

...... IWI'" 
.~ t". tit ~ : m", .,.. 

111ft' q ~ ~ nr rn flit : 
(,,) ~ ~ 11ft mR~ 

'R~ ~~ ~ q,:"" ~ ~ 
t ~ f1p;r ~~;ff .. t'afRr fipr 
~~;", 

(w) 'fftl ~ t «) ~ Ii" !fin 
~(·r 

PRICES OP RIcl IN lImAR 

[ell4. SlId Onoa: Will the MhiIIter 
.f Food aad Acr1caltan be pleueci to 
state: 

<a) whether rice isbein'lOld at the 
same rate at various rationiDl shops 
in Bihar or whether the price differs 
from place to I)lace; and 

Cb) if so, the reason .. therefor!] 
TIle Depat7 Mlallter of Food .. _ 

Acr1caliare CSbrl Thlnullala Bao: 
('a) The retail issue price of rice 

varies from place to place. 
Cb) This is due to the variation in 

the retailers' commission. which 
ainong other Items covers the vary-
inc cost of transport from the whole-
sale depot to the retall shop .. 

-t ~ : f~,m;r ~ ar;mr 
~ ~..r ~ ar'1'~ i \nt ~ \it 
'FAT ",Elr t 'it~ lin' w'" ~~ 
~mr ~1 i ~T mA" ar;w;r 
*" 1fAiSl Iff\' rn ~ t , 

[Shrl 0ra0D: In India. food.rains 
are purchased at one place and then 
have to be carried to different places. 
May I know whether it la the ~ 
ftI'I1ment or the eaanmen who hal 
the cost of transport? 1 

-ttm. m:.~~ 
~i'f~ ml'fW1l ~t. 
~i' 

(1IIIrl TIdI'IuuIa Bu: The Govern-
ment pa711 It In the ftrst tnstance but 
later OIl it il charted from lbe con-
sumerl.] 

• ~ : ft;fd'if i m 'UV'I' 
1Ift\'II1't~. ~ f 't~ W tm1r "' 
~a 1fT1- Qt~i r 
[Slarl 0rMa: Mq I mow wbetblt 

rationed foodlralns are· sold at the 
lame rates at every ration sbop 
Itbroupout India or wbether prica 
differT) 

.~"'~:'l"'.qTt 
~U~~"' fiRm, . 

[llarl 'J.'IdraIuIa Bao: Tbe coun-
try 18 ver, larle, so the rates cannot 
be the same throu,hout.] 

AIR ACCm&NT NEAR NAOPUR 

Dri A. C. Galla: Wlll the Min! .. 
ter of Ceaua......... be pleased to 
state: 

<a> Whether there baa been any 
enquiry into the lliPt air service ac-
cident at Nqpur in· the earb' mom-
ing of the 19th February; 1952; 

Cb) What the causes of the accident 
were and the nature of the caaualtiu; 

(c) Whether, in view of the two 
recent accidents, one on the 2 lit 
November, 1951 amI this one, Govern-
ment propose to consider the desir. 
ability of reviewin, the whole ques-
tion of niJht air . service carrying 
passengerr.; and 

Cd) Whether the Company concem-
.ed runnine the service has been keep-
in" to the r.tandards as required by 
the terms of the contract and tbe 
licence? 

The Depllty MbdIter of CommllDl. 
. eaUoDa (Sbrl ~ Ba1la.d1ll'): Ca> An 
Expert Committee bas been· appoin-
ted to investirate the accident and 
the Committee commenced Investi-
,ation on the spot on the day the 
accident took place. 

Cb> The cauaes are under investi-
ration. As a result of the accldtlbt, 
three persons. name17, the Pilot, the 
Radio Dmcer and a passeDler were 
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ldlled. The ~alDiDl 12 paueDlerl 
aDd.t.lII'o crew received injuries and 
have been proll'Ulinl aatiafactoriJ¥. 

(c) The accident on tbe 21st No-
vember 1951 occurred durin, the 
d.,. time and not at nieht. All as-
pects of the question are conlidered 
by Government when an accident 
takes place and 10 far nothin._ has 
come to li,ht which would jus~ a 
review of the question of the' conti-
nuance of the nieirt airmail service. 
In the li,ht of the' observations and 
recommendations of the Enquiry 

_ Committee now investhEatinJ tHis 
accident, Government will take such 
steps as may be necessary witli a 
view to avoidance of similar acci-
dents In ruture. 

(d) The Company is operatin, this 
service under a licence issued by the 
Air Transport Licensinl Board. The 
Company bas so far strictly adhered 
to the terms of the licence. 

Shrl A. C. Guha: May I be permit-
ted to put qUeitions allo on the other 
accident? Because that also has been 
mentioned 10 my.. .qu .. ~n. That 
matter was not dilcuued ·in the 
House. The Enquiry Committee Re-
port was merely laid on the Table of 
the House. 

Mr. Speaker: Let him frame the 
question. I w111 see 'What the ques-
tion is. 

Shrl A. C. Gulla: The hon. Minis-
ter has stated that steps are being 
taken to avoid accidents in the fu-
ture. May I know what are the steps 
that have been taken so far or are 
contemplated? 

Shri Rq Bahadur: My reply was 
that Government will talce such steps 
as may be necessary with a view to 
avoidance of similar accidents in fu.-
ture. 

Shrl A. C. Guha: What are the 
steps contemplated? 

Mr. Speaker: He is awaiting the 
Report of the Enquiry Committee and 
steps will be taken In the liIbt of the 
recommendations of t~e Committee. 

Shri A. C. Gaha: The Report of 
of the Enquiry Committee into the 
other accident shows that the En-
quiry Committee has reported that 
the aircraft did not carry equipment 
to make use of the instrument land-
1111 .,.atem and If 80. whether that Is 
an imperative condition for any alr-
eran .ettin. a license? 

Shrl ~ IIaIwIar: I relnt It wID 
be danKerous to rely on my memOI7 
only to reply accurrately with reprd 
to the re<.'Ommendations made in that 
Report. 

Sbri A. C. Guha: It is not a qUe&-
tion of recommendation. It il only 
a ftndinJ of the Report, t,pat the air-
craft did not carry any equipment to 
make use of the inltrument landinJ 
5yatern. II It a coDdition tor every 
aircraft before ,ettin, a licence for 
carryin, passenpr.! 

Shri Ka.J Bahadur: I should be ob-
liged to the hon. Member if he puts 
aircraft before getting a licence for 
present I will require notice. 

Sbrl A. C. Gaba: Is it true that the 
,round log book did not contain any 
entry that messages about mi.t aDd 
fog at the Dum Dum aerodrome were 
sent to the aircraft coneemed and 
is it true that the last· pace of the 
10' book ot that aircraft ismissin. 
so that there is no means to ascertain 
whether the danger messages were 
sent to the craft? 

Mr. Speaker: I think those ques-
tions were put. 

Slarl A. C. Gulaa: No, Sir. That wu 
never disculsed. 

Mr. Speaker: I carry some recol-
lection that some question about the 
missing log book was put. 

Slarl A. C. Galaa: That was about 
Santa Cruz. Every time there i. an 
accident pales of the log book are 
missing. Ttiat is intrlguin, Sir. That 
is why I am referring to thiEi question. 

Shrl Ka.J Bahadur: I am prepared 
on the Nagpur accident" not on the 
Dum Dum accident. I require notice 
for that. . 

Mr. Speaker: The question refers 
only t" the Na,pur accident. 

Shri A. C. Guha: Is it true that dur-
iDi the last two years of night air 
service, when another company was 
running this line there was no accident 
even thou,h at the first stage it wu 
only an experimental venture? 

Shrl Raj Bahadur: As a matter of 
fact the only chan,e hal been that 
the Government of India have pur-
chased shares owned permanently by 
the Hyderabad Government otherwise 
the same people are controllin. it, the 
same operative and . manacerlal staff 
continue to function. 

Shri A~ C. Galaa: The niiht air ser-
vice war. previously bein, run by an-
other company .. 

Shrl KaIn&Ul: Does the ftrst re-
port from SonelOan port or the Civil 
Aviation Department oftlcialll received 
by Government at the airport reached 
the scene of the accident much later 
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~an the fire brigade from the Nagpur Shr! A. C. Gub: M~ previous ques-
City? tion was that the niabt air service 

which was being run by another com-
Sbrl Raj Babadar: I regret the re- pany has recently been changed to 

port has not yet been received. this company and whether there was 
Shrl Kamath: I am referring to the any accident in the previous two years even though it was only an experi-

first report and not the Enquiry Com- mental venture in the first instance? 
mittee Report. 

The MInister of Healtb and Com- Mr. Speaker: I think this was al-
manlcatlODS (RajIlamarl Amrlt Kaur): ready anllwered by the hon. Minister. 
The rftPort is completely contrary to Shri A. C. Guha: No, Sir. This is 
what tfie hon. Member said. The fire a new and a Government concern. 
brigade reached in time. In fact if 
they had not gone in time and if Mr. S.,.,aker: The point is that the 
they had been late, there would have personnel is the same, the manage-
been very grave trouble. ment is the same, the Director is the 

same. 
Shri R. K. Chaadhari: Does the 

iron. Minister remember that a Res()oo 
lution was moved in this House re-
commending the stoppage of the 
night mail planes? 

Shri Raj Bahadar: I don't remem-
ber it. 

Shrl R. K. Chaudharl: Does the 
hon. Minister know that immediatel)' 
after moving the Resolution and on 
the suggelltion by the Government 
Benches a Committee was formed to 
g(l into the whole question and thRt 
Committee rerommended that there 
should be no night-flights? • 

Sbrl Raj Babadar: I regret I am 
not aware of any such Resolution 
having qeen passed by the Parliament. 

Sbrl Kamatb: Is it not a fact that 
the rescue work to which the hon. 
Minister referred in the sense of pul-
ling passengers out of the burning 
aircraft was done mostly by an 
Omcer of the Accounts Department 
there and not by the ftre-ftghtlng 
crew? 

Rajkamarl Amrit Kaar: That is 
not correct. Sir. 

Shrl Kamatb: Does Government 
propose to instit~te an independ~nt 
enquiry on the hnes of the Enqwry 
done in the case of the Pathankot 
aircrash? ' 

Sbri Raj Babadur: It is an inde-
pendent enquiry. The Committee of 
Enquiry consists of experts. 

Dr. Deshmakb: Apart from tJae' 
question of any recommendation that 
may be made by the Committee. has 
Government taken any steps to warn 
the company against repeated acci-
dents and- to look into the adminis-
tration of the company? 

Shri Raj Bahadar: There is no 
question of warning. In spite of the 
achievements of science. the factor 
of human fraiJity is still continuing. 
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Shrl A. C. Gaba: No. Sir, it is not 
true, There was another company 
running the night air service. 

Sbri Raj Bahadar: It Is a fact that 
the Himalayan Airways which raQ 
the night air services formerly had 
no accidents but comparison Is odious. 
,There are many companies here and 
10 other countries of air services 
who have met with accidents. I 
may point out that the Air India. AI~ 
ways (India) Ltd .• KaUnga AirUnes etc. 
have all had accidents. Here I have 
a report that the people in Elizabeth, 
New Jersy heard two thunderous 
explosions of' craslltn, alrcrafts in 
eight weeks .... 

Mr. Speaker; We will proceed to 
other business. 

WRITTEN ANSWERS TO QUESTIONS 
BANKINC FACILITIES FOR KUTCH 

"192. Prof. K. T. Sbab: (a) Will the 
Minister of States be pleased to state 
whether there is any omce of the 
Reserve Bank or of the Imperial Bank 
of India in the State of Kutch for 
transaction cif the ftnancl.ll business for 
the State? 

(b) Are there any Co-operative 
Credit Societies in Kutch and it so, 
what is their number? 

(c) Has any Land Mortgage Bank 
been established in Kutcl) since the 
state came under the direct admini-
stration ot the Government of India? 

The Mlals&er or States. Trallllport 
aad Rall ... a,. (Shrl ("'.op"""''''!): 
(a) No. 

(b) There is only one Co-operative 
Credit Society in Kutch viz. The Kutch 
District Police Co-operative Credit 
Society. 

(c) No. 
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CONTRACTS FOR KANDLA PORT 
DEVELOPMENT 

*193. Prof.K. T. Shah: Will the 
Minister of TraJlSPori be pleased to 
state: 

(a) the names of the firms or com-
panies with which the contracts in 
. connection with the construction and 
development of the Port of Kandla 
have been placed. separately between 
firms or companies which are Indian. 
and those which are non-Indian; and 

(b) whether any provision has been 
made in these contracts which would 
ensure security for carrying out these 
contracts satisfactorily and if so. what? 

The Minister of state for Transport 
and RaUways (Shrl Santbaaam): (a) 
The Kandla Port Development project 
consists of two parts 'Viz. the Main 
Harbour Works, expected to cost 
about as. 7 crores, and other works 
such as roads, houses. water and po-
wer supply etc. The question of con-
tract for the Main Harbour Works is 
still under consideration. A state-
ment showing the particulars of con-
tracts for other works so far entered 
into is placed on the table of the 
House. ·[See Appendix I, annexure 
No. 43.] 

(b) Generally, all the contracts 
fo!o1ow the standard forms of con-
tract laid down under the C.P.W.D. 
Code and contain adequate guarantees 
for ensuring the carryinJ( out of the 
contracts satisfactorily. The contract 
for the main harbour works will also 
be on the same basis. 
POST AND TELEGRAPH OFFICES IN KUTCH 

·194. Prof. K. T. Shah: Will the 
Minister of CommunieaUou be pleased 
to state: 

(a) the number of combiaed Post and 
Telegraph Offtces in Kutch, as on the 
31st December, 1951; 

(b) the number of Post Oft\ces only 
in Kutch as on the 31st December. 
1951, and at the end of each of the 
financial years since that state came 
directly under the Government of 
India; 

(e) the number of Telephon~ Ex-
chan~es and conneeUons ir. Kutch as 
on the 31st Derember. 1951. and the 
p!oans for their extension under the 
!i'ive Year Development Pian for that 
::;tate; . 

(d) whether any facilities hllVe been 
provided. or projected to be provided 
for Trunk Telephone Serviee in' Kutch 
,together with the places; where such-
',facilities would be ava~ Iilll ,.nd 
WbeD installed; and 

(e) what arc the terms Of! •. whiC;h 
Government instal such faclhhes m 
backward or less developed areas? 

The Deputy MinJSter of Communi-
cations (Shrl Raj Bahadur): (a) 14. 

(b) 159 ('In 31-3-49, 163 on 31-3-50, 
163 on 31-3-51, 163 on 31-12-51. 

(e) 011 31-12-51. Bhuj and Sardar-
ganj. exchanges, cal~h of 50 line ca~a­
dty, existed with 49 and 14 workmg 
connections respectively. .. 

It is proposed to replace the 50-Une 
Board by a ° 100 line exchant(e.at Bhuj 
during thc year 1952-53. The 50-line 
exchange lit Sardarganj is propqsed to 
be repJaced by a 100 line exchange 
during 1952-53. Due to the fact that 
the integration of the States was ('om-
ph·ted only rerently, it hEls not been 
possible to draw up concrete develop-
ment plans for Kutc·h. Su.ch develop-
ment as is possible within the avail-
able resources wiJl be undertaken. 

(d) A trunk line Palanpur-Kandla-
Bhuj is already under construction 
and will be completed during. 1952-53. 
Trunk facilities will thus be provided 
at Bhuj and SardarJ(anj. Subsequent-
ly Anjar, Adilpur, and Kutch, Man-
dvi will also be .::onnected to the trunk 
network. . 

(e) When a project is remunerative 
the Department itself provides l~om­
muni'Cation facilities. Otherwi!le, such 
facilities are prodded when the State 
Government or private parties give 
the necessary guarantee to safeguard 
the Department against loss. 

IMPoRTED FOODGRAINS (FREIGHT) 
*ZI0. Shrt ,JhuD"bunwala: Will the 

Minister of Food and Arrlculture be 
pleased to state the amount of freight 
paid on Imported foodgrains separately 
to Indian-owned ships and foreign 
ships during each of tire calendar 
years 1946-47 to 1950-51? 

The Deputy Minister of Food and 
Agriculture (Shri Thlmmala Rao): A 
statement is placed on the Table of the 
House showinJ( the amounts of freight 
paid on imported foodgrains to In-
dian-owned ships and to foreign flag 
vessels during the calendar years 1946 
to 1951. 

STATEMENT 
(Figurell iD lakha of Rupe,·s) 

,----_.---
Y .. SI' Indian owned . " FOl'l'ign flag 

vl'llsels V.,BRClB -"'---'--' --~. -_ .. _--_ ... .. '.- - .------
1946 16" 1-&80'6 
1047 89'4 1440'6 
1!l48 134'8 1'17'2 
1940 65'0 1348'1 
1850 49'5 793'/5 
1151 147'8 a871'O 
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DECK PASSENGERS COMMITTEE REPORT 

*2J5. Shrl Kamath: Will the Minister 
of Traasport be pleased to state: 

(a) whether the recommendation:; 
of the Deck Passengers Committee 
have been considered by Government; 
and 

(b) if so. what action. if any.- has s() 
far been taken by Government and 
the Shipping Companies thereon? 

The Minister or State ror Transport 
and RaUways (Shrl Santhanam): (a) 
and (b). The recommendations of the-
Deck Passenger Committee are now 
under the . active consideration of 
Gover'lment. The Maritime state 
Governmel1.!s. the Major Port Autho-
rities. the Shippinl( interests and other 
authorities concerned have had to be 
(·onsulted. This has been done and 
Governmen.i hope to be able to an-
nounce shortly their decisions on the 
several recommendations made in the 
report. 

*~!~. "" v)m: ~ ~ ~~ 
~ 11ft ,,1fT Ifi~q fit; 'l:IT fif~~ 1i 
arTo Qifo ~ ~ mil' ~ iii\' it 
~ ~I'(if ~~ t ai11: ;fl 't'U'~lfT 
\f t=S~W \ifTa'T t. qr mtif " 
~m ~ fitii\' SfHfTl!I' IR fl!l"Em: flriqr 

. lilT 1::~ t r 
(w) qf'1f ~~ ~ aT ~~ ifi11Pfi. 

arro:1l' fitizrr ~ m ~ 

PURur,IA-LoHARDAGA RAILWAY LINE 

[*ZI8. Sbrl Oran: (a) Will the 
Minister of Railways be pleased to 
state if any proposal is under con-
sideration to convert the ':Imall gauge 
line of B.N. Railway In Bihar. known 
as Ranchi Line. which runs from 
Purulia to Lohardaga. to a broad gauge 
line? 

(b) If 110. when will the w:)rk be 
take-n up?] 

The Mlnllt~r or State for Transport 
and RaHways (Sbri Santbanam): (a) 
Yes. 

(b) As no decision hal: yet been re-
ached, Government are not in a posi-
tion at this stage to state whether or 
when the work will be taken uP. 

RAILWAY ACCIDENT (ENQUIRY) 

·21'7. Sbrl A. C. Gua: Will the 
Minister of BaUwaya be pleased· to 
state: 

(a) whether Government have made 
a thorough enquiry Into the lest year's 
accident on the Delhi Sbahadara Light 
Railway; 

(b) it so. what the findings of the 
enquiry are and what action has been 
taken thereon; and 

(c) whether Government have taken 
any steps to improve the travelling 
l'<:Jnditions in that Railway? 

The MInister or state for Transport 
and Railways (Sbrt SanthaDam): (a) 
Yes. An enquiry was held by the 
G~)Vernment Inspector of Railways. 
ClrI:!le No.1. Calcutta. 

(b) His findings are:-

(i) that the derailment was due 
to the' breakage of an axle 
box of a wagon on the train. 

(if) that there was not enough 
evidence to hold any person 
directly responsible for the 
accIdent, 

(iii) that the ll,vl:tem and the faci-
lities provided for the exami-
nation ot rolling stock need-
ed improvement.. and 

(iv) that the relief arrangements 
were prolnpt and adequate: 
and medical aid reached the 
site as early as practicable. 

Necessary action has been taken by 
the Railway Administration in con-
nection with item (Hi). 

(c) Government have taken the 
Question 1.Ul with the Railway Com-
pany, !lnd it is untierlltood that the 
managIng Agents of the Railway are 
doing their best to improve travel 
conditions on that Railway. 

POLInCAL PENSIONS 

27. Sbrt aq Kanwar: WJll the 
Minister of States be pleased to state: 

(a) how far the work of revision of 
political pensions has prol1'essed: and 

(b) when it Is likely to be complet-
ed? 
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Th.. Mlnlsier of states, Transport search. to study and examine the" 
and Railways (Shrl Gopalaswaml): different methods of Agriculture in 
(a) and (b). The whole question of ancient India with particular .reference 
political pension has recently been re- to manuring. irrigation. etc., and to 
viewed by Government and a decision publish them as a monograph. has 
on the general policy has been taken. been materialised: 
Briefly stated the approved principles 
are as follows: 

(1) The allowances at present be-
ing paid to direct representatives of 
the former rulers should not be scaled 
down save in accordance with the 
terms of the original settlement. 

(2) The allowances payable to the 
relatives and dependants of these 
rulers should lanse after the demise 
of the present recipients. 

(3) The l'emaining pensions other 
than grants to religious and charitable 
institutions should terminate on the 
demise of the existinJ( holders. 

(4) Grants to religious nnd chari-
table institutions should be ('ontinued 
on the exisflng basis subject to an an-
nual verification that the .l(rant is be-
ing utilised and needed for the speci-
fic purpose of the original grant. 

In the light of this decision, orders 
on about 8000 out of a total of 10000 
cases will shortly issue. Every end~­
avour will be made to expedite d~l'i­
sions on the remaining cases. 
TJELHI IMPROVEMENT TRUST ENQUIRY 

COMMITTEE REPORT 

28. Shrl Raj Kanwar: Will the 
Minister of Health be pleased to state: 

(a) whether orders have been passed 
on the Report of the Delhi Improve-
ment Trust Enquiry Committee: and 

(b) if not, when this is likely to be 
done? 

The MlDlsier of Health and Com. 
munleatlODs (Ra,tlmmari Amrit Kaur): 
(a) and (b). The recommendations of 
the Delhi Improvement Trust Enquiry 
Committee have been considered by 
the Governlllcnt of India and the 
Chief CommIssioner Delhi has been 
asked to issue necessary orders to the 
Delhi Improvement Trust wherever 
possible, partkularly in reiard to 
those recommendations on which im-
mediate executive action is feasible 
lind to ('ommunicate his formal pro-
posals in respect of important matters 
for the orders of Government. 

METHODS OF AGRICULTURE 

29. Dr. M. M. Das: Will the Minister 
of Food and Agrleulture be pleased to 
state: 
, (a) how far the decision of the 
Indian Council ot Agricultural Be-

(b) the estimated 
the purpose; 

expenditure for 

(e) when the work is expected to be 
completed; and 

(d) the number of persons employ-
ed for the purpose? 

The Deputy Ministp.r of Food aDd 
Agriculture (Shrl Thlrumala Rau): 
(8) A bullt!tin containing informltion 
on crop husbandry ava.ilable from 
archaeological and literary sources of 
evidence will shortly be publishell by 
the Indian Council of Agricult.ural 
Research. 

A two-year scheme for writing a 
monograph on wider aspects of Agri-
culture in antient India has been put 
into operation at the Indian Agricul-
tural Research Institute from 1st Aug-
ust 1951. 

(b) Rs. 14.460-0-0. 

(c) By July. 1953. 

(d) One Assistant at the Agricul-
tural Research Institute" at pre'Jent. 
One Stenotypist will be employed from 
April, 1952. 

ADMINISTRATION OF KUTCH 

30. Prof. K. T. Shah: (a) Will the 
Minister of State. be pleased to state 
what was the total revenue derived 
every year from the State of Kutch, 
under the several Main Heads of 
Revenue, in each financial year sinc.e 
the administration of that State came 
under the Government of India? 

(b) What was the total revenue 
expenditure for Kutch in each of the 
flnanclal years since the State camr. 
directly under the Government of 
India? 

{(') What was the total I~apltal out-
lay, or Developmental EXpenditure for 
Y.:<Atch in each of the financial years 
since the State came directly under the 
Government of India? 

The Minlsier of Sta~s, Transport 
and Railways (Sbri Gopaluwaml): 
The statements containing the infor-
mation upt" the 31st March 1951. are 
laid on the Table of the House. [See 
Appendix I, annexure No. 44.) 
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POLIO 

31. Sbri Raj Kanwar: Will the 
Minister of Healtb be pleased to state: 

(a) how many cases of polio are still 
under treatment at the Safdarjang 
Hospital. New Delhi; 

(b) when was the last case admitted; 
and 

(c) the total number of pollo cases 
admitted in the Hospital, t.he number 
of those fully cured and the number 
of those who died? 

Tbe Minister of Healtb aDd Com-
mualeailODS RaJkumari Amrit Saar): 

(a> 14. 
(b) 17th January, 1952. 
(c) 315 of whom 8 patients died. It 

is not possible to state the number ot 
cases fully cured as their stay in the 
Hospital was not long enough to give 
the patients 100 per cent. improve-
ment; cases are usually kept in the 
Hospital for nearly six to seven weeks 
and about 80 to 85 per ('ent. l!how 
marked improvement during this 
period. 

U.UI.WAY LINK WITH KANDLA PORT 

32. Prof. K. T. Shah: (a) Will the 
Minister of RaUways be pleased to 
state when it is expected to ('omplete 
the Railway connection between the 
Port of Kandla in Kutch and the rail-
way system ot Saurashtra or ot 
Rajasthan leading to Delhi? 

(b) At what stage was the project 
on the 31st January, 1952, and when 
Is the line expected to be thrown open 
to traffic goods as well as passengers? 

(c) What are the firms, or companies, 
if any, with whom the contracts for 
the construction of this RaHway line 
have been placed, specifying sepnrately 
Indian and non-Indian firms and 
companies? 

(d) Has any provision been included 
in these contracts to ensure the 
punctual performance thereof, and, if 
so, what are those terms and 
('onditions? 

(e) What was the original estimate 
of the total cost of the construction 
and equipment of this Railway line and 
how rar has this estimate bHn varied, 
as on the 3]st January, 1952? 

'fhe Minister of State for Tranlpor' 
:lnd Railways (Shri SanLhaoam): (a) 
Metre Guage. A metre Gauie Railway 
line is under ('onstruction between 
Kandla and Deesa, a station on the 
western Railway. It is experted to be 
{'ompletcd by October 1952. 
402 PSD. 

(b) The progress made upto 31st 
January, 1952, on major it~ms of work 
was as under; 

(1) JFormation---Almost com-
pleted. 

(2) Bridges--Almost completed. 
(3) Permanent way "l1nking--76 

per cent. 
(4) StatiQJl buildings and staff qU!lt-

ters----40 per cent. 
The line is expected to be opened 
for public trame, both passengers nnd 
goods, by 1st October, 1952. 

(e) A list of contractors with whom 
contracts have' been placed for vari-
ous construction works is enclosed. All 
are Indian Firms. 

(d) Satisfactory exe::ution of works 
by contractors and their completion 
on due dates, is the essence of tb .. 
contracts. The conditions of contract 
provide.for imposition of-penalty, such 
as forfeiture of security deposits, ter-
mination of contracts etc., in the event 
of non-fulftlment of the contract or 
any default in the execution of the 
work. 

(e) The line was originally estimat-
ed to ('Ost Rs. 489 lakhs. It is now 
estimated to cost Rs. 567 lakhs. 

STATEMENT 

Lilli 0/ OrmtrackJrl' on tIN K. D. RailwlIJ 
Oon.,trulJUon 

B.No. Name oC Contrac~or 

(1) Mia. S. M. G. Rlllhi 4; Co., Meerut. 
(2) Mis. Saurashtra Blocks 4; Tiles 

Industries Ltd. 
(3) Mia. Hindustan Construction Co. Ltd., 

Bombay. 
(4) Mr. Harbham Walji, Sabarrna&i. 
(6) Mia. Kalra Construotion 00., Nadlad. 
(6) Mill. Rodhanpur Confltrllctlon Co., 

l\adhanpur. 
(7) MI •. Kailash Enginpl'ring Co., Horvi. 

(8) MI •. llantwli ll8h Parahot.tamdae Patal 
4; Co., UhaVDAgar. 

(9) Mr. Laxman Hirj,i(l, Hajapur·Cutch. 
(10) MI •. Sindhu BttIK't.tl"JD,,"t Oorporation, 

Oandhidl.am. 
(11) Mia. Sblvji Bhimji &. Co., Madhapur 

(Cuteh). 
(12) Mia. J/I.A.·pa Mandan 4; Co., SJumai 

(dutoh). 
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S. No. Name of Contractor 

(13) Famous Garragt., GlUldhidham. 
(14) Mr. Bulohand &oomal, Oandhidham. 
(15) 'MIa. Gogalda" Bhindo &; Co., BOlnbay. 
(16) 'MIs. J. RodgarR &; Sons, Udaipur. 
(17) Mr. Nadirshab N. Khambata, 

Viramgam. 

(i8) Mil. Bhapoorji Pallonji &; Co.' Ltd., 
Bombay. 

(19) Mr. Madanlal LamlnaraylUl, Abu Road. 
(20) Mis. Raja Nogab &; Suna. Kumbharia. 
(21) Mis. Allen Bt>rry &; Co., Bombay. 
(22) Mr. John DaBS, Andhf'ri. 
(23) MIll. }t'.li & Hom"!' Bros., Bombay. 
(24) Mr. D. David, Bombay. 
(25) Roae Auto Servioe Station, Bombay. 
(26, Mis. Bbagwand8fl &; Sana, Bulsar. 
(27) Mr. BhivBingh Dharamaingh, Sardarg&nj. 
(28) Su.rat Cotton Spg. &; Wtlaving.Mills Co. 

Ltd., Abm<ldabad. 

Written Answers 

,---------
S. No. Name of Oontraotor 

(29)M/a~ Shangvi V.'nidaa Kelharji &; Co., 
Anjar. 

(30) Pt. Vij,'yashankar M. Chandi of 
Varabi. 

(31) 'MIll. Bhriram Ramgopal, DeeS8. 

(32) Mr. Aliaji, Chitrod. 
(33) 'Mr. K. K. Patel, Anjn.r. 
(34) MIs. Jairam Ramji, AnJar. 
(35) MIa. Anjur W"aving &; Spinning Mill 

Ltd., Anjar. 
(36) Mil. J. T. Kotah &; Co., Morvl. 
(37) Mil. Atmarara H. Vazirani k. Bol'll., 

Kandla. 
(38) MIl. KalidaB Jl·thaji, DeeP. 
(3\1) 'MIl. Dulerai & Co., Navalakhi. 
(40) Mia. Abram AJarllkha. Navlakhi. 
(41) 'MIa. Kt;kabhai Ibralnji Bore. 

Radhanpur. 
(42) MIa. Timaram Singhal, BardarganJ. 
(43) Mia. Govind Moti &; Co., Anjar. 
(44) Mr. Velji Rooda, Anjar. 
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1952

In Volume I,—
1. No. 2, dated the 6th February, 1952,—

(i) Col. 23, line 33 for “to provide for’* read “further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for*'.

2. No. 5, dated the 12th February, 1952,— ^
(i) Col. 309, for existing last line read “chancellories or in government, but”
(ii) Col. 362, line 31 for ‘lU in th ” read ^'Kamath”.

3. No. 6, dated the 13th February, 1952,—

(i) ^  'fpRT “W % ?«rT«T «rc I
(ii)«TT»T ^  IT  “ w w ”  «?f I

(iii) Col. 443, line 8 for “ony” read “only".

-  »»jux-* i  ^  ^  ** i  rvr (iv)
(v) Col. 529, for existing last line read “excess of such moisture as may

reasonably be expected, by watering the”.
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
(i) Col. 648, after line 7, insert “this demand has come before the House

today, that”.
(ii) Col. 658, line 32 for “O utlay” read “Outside*’.
(iii) Col. 659, line 6 from bottom for ^^Jagivan Ram” read '^JagJiTan Ram**^
(iv) Col. 676, last line for “Uament” read “Parliament”.
(v) Col. 686, line 16 from bottom for ‘̂ Gapalaswami*’ read ̂ ^Gopalaswami’’*̂

5. No. 9, dated the 18th February, 1952,—

(i) m  60̂ , ^  Y ^ Tnr” % rm” ^  t
6. No. 11, dated the 20th February, 1952,—

(i) Tflrm too«, itPrt  ̂^  ” Tf i
7. No. 14, dated the 23rd February, 1052,—

(i) Col. 1184, line 8 for "Javivaii Ram" read "JacJiTaB Ram”.
(11) Col. 1191, for existing line 4 read “Clanae 6 —Contribution* and matter$".

(iii) >TTn to if “JTw” ^ qr «rf i
8. No. 15, dated the 25th February, 1932,—

9. No. 19, dated the 29th February, 1952,—
(i) Col, 1564. in the beginning of line 17 from bottom insert **voted“.
(ii) Col. 1612, line 3 from bottom for “purpose” read “propose” .

(iii) 'ffw \  ^ “?ra?r” % WR qr -if I
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PARLIAMENTARY DEBATES 
(Part II—Proceedings other than Questions and Answer) 

OFFICIAL REPORT

1S9I

PARLIAM ENT OF IN D IA  
Monday, 25th February, 1952.

The Houae met at Half Past Nine 
of the Clock.

[Mr. Speaker in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

10-38
PAPERS LAID ON THE TABLE

NonriCATiONS amending Delhi Motor 
Vehicles Rules

n e  Mtalster of States, Transport 
u d  lUUways (Shri Gopalaswaml): I 
btg to lay on the Table, under sub­
section (3) of section 133 of the Motor 
V ^ lM  Act, 1939, a cony of each of 
tte  foUowing notifications issued by 
the Chief Commissioner, Delhi, amend­
ing the Delhi Motor Vehicles Rules, 
1940:—

(1) No. r. 12(4)/51-MLT, dated the 
»th July, 1951.

(2) No! F. 12(86)/51-MLT, dated the 
Sth September, 1951.

(3) No. F. 12(99)/61-MLT, dated the 
ISm September, 1951.
..<4> No. r. 12(140)/5(CmLT, dated the 

Stt O cto^, 1951. . -
(#)..No. F. 12(65)/51-MLT(1), dated 

the 5th October, 1951.
(6) No. F. 12(65)/51-MLT(II). dated 

ttw 5th October, 1951.
(7) No. F. 12<65)/51-MLT(ni), dated 

the 8th October. 1951.
(8) No. F. 12(107)/51-MLT, dated the 

«th October. 1951.
• (9) No. F. 12(141)/51-MLT, dated the 

latb October, 1951.
411 P.S.
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(10) No. F- 12 (97)/51-MLT, dated 
the 19th October, 1951.

(11) No. F. 12(116)/51-MLT. dated 
the 12th November, 1951,

(12) No. F. 12(72)/51-MLT, dated 
the 12th November, 1951.

(13) No. F. 12(152)/49-MLT, dated 
the 1st December, 1951.

(14) No. F. 12(131)/50-MLT, dated 
the 22nd December, 1951.

(15) No. F. 12(156)/51-MLT, dated 
the 2nd January, 1952.

(16) No. F. 12(53)/49-HFW/MLT, 
dated the 15th January, 1952.

(17) No. F. 12(172)/51-MLT, 
the 24th January, 1952.

dated

[Placed in Library. 
52.^

See No. P-265/

RAILWAY BUDGET
General Discussion

Mr. Speaker: Before we proceed to 
the first stage of the general discussion 
on the Railway Budget, I should like to 
inform hon. Members that I propose to 
fix the following time-table In connec> 
tlon with the Railway Budget;

1. General Discussion on the Railway 
Budget—From 10-40 a.m . to 12-40 p.m. 
today.

2. Vote on Account on the Railway
Budget— F̂rom 10-30 a.m. to 12 Noon 
tomorrow—subject to any time being 
taken up by short notice questions: then 
there will be an extension by a feW 
minutes. -

At 12 Noon tomorrow all the out­
standing Demands- for Grants on 
Aocount will be put to the Vote of the 
House.
,The remaining time on t jo th __

days will be utilised for the outstanding 
legislative busteess. ^



IM# RaOwav Budget-^ 2b WSBRVAftV le s i Qenei'al lDiacu$^ 1SS4

[Mr. Speaker]
As regards the time limit for 

speeches on the General Discussion ot 
the Railway Budget today, I fix 10 
minutes for each hon. Member except­
ing the hon. Minister of Railways for 
whom 20 minutes or more will be 
allowed if necessary.

Hon. Members will see that though 
the Budget is very important, we now 
deal with only the Vote on Account and 
this Budget, in all its aspects, will be 
subject to detailed scrutiny by the new 
Parliament. There is very little to be 
said by the Members of the present 
Parliam ent excepting in cases where 
they And that there is something which 
is very objectionable even in the lump.

The Minister of Works, Production 
and Supply (Shri Gadgil): Those who 
are returned can also participate in the 
new Parliament?

Mr. Speaker; They will, if they get a 
chance and catch the Speaker’s eye. 
The suggestion thrown by the hon. 
Minister implies that the floor should 
be held only by the defeated candidates. 
I am not prepared to accept that pro­
position to give them a longer time. I 
am merely limiting myself to the limita­
tion and the character of the Budget

Shri A. C. Guha (West Bengal): Be­
fore 1 start making any comments on 
the Budget I must compliment the 
Indian Railways and the hon. Minister 
for the rehabilitation so far effected in 
Indian Railways. I particularly would 
like to mention the splendid work done 
by the Indian Railways in carrying 
food to Bihar. That is an achievement 
for any Railway to be proud of. It has 
saved the nation from a great catas­

trophe which might have^ been of 
greater dimensions than those of the 
disaster of 1043 famine in Bengal. 
That;* the Railways could have trans­
ported more than flv^ times the usual 
amount of foodgrains to Bihar, and 
within a short period of two months, 
is really a tiding on which the Indian 
Railways deserve to be complimented.

I think most Members will agree that 
there has been much improvement In 
the service and in regularity and also 
that there has been less congestion in 
railways travel. But, I have also a few 
words of criticism about the Railways. 
Last year the increase in the fare was 
not very much appreciated by this 
House and the result achieved also 
lends support to the apprehension that 
we entertained. I think we have 
already reached the marginal line and 
it may be a sort of warning for the 
Indian Railway authorities to see that 
:11m poor IraveUm may not b« ti

any further. Ih this connection one 
point is very significant, namely that 
while the Revenue from railway fares 
of the lower class passengers has shown 
a decrease of less than 1 per cent., but 
the decrease in the revenue from the 
upper classes is more than 10 per cent. 
It has been the general grievance of the 
Indian public that the upper class
passengers are treated more generously 
than they deserve. In view of the fact 
that upper class travel is becoming 
more and more unpopular primarily 
due to air traffic, I think some of the 
ieiccommodation now reserved for upper 
class passengers should be diverted to 
third class traffic and more amenities 
should be given to the third class
passengers so that they may have
some return for the money they are 
giving to the Railway exchequer.

This year, the Railway Minister has 
in the White Paper suggested an in­
crease in the freight for goods. There 
too I would ask the hon. Minister 
whether we have not reached the
marginal line and therefore whether the 
revenue may not fall. Only last year 
in his speech the hon. Minister of Rail­
ways stated:

*'In considering any further ad­
justment of freight rates, it is 
necessary to bear in mind possible 
inflationary stresses and their in­
evitable repercussions on the price 
level in the country both of indus­
trial and of consumer goods. On 
these considerations, I feel that it 
would be extremely inadvisable to- 
increase freight rates further in ' 
the context of our requirements o f’ 
additional finance."

But, his logic seems to have disappear­
ed this year and he thinks that increase 
in freights this year will not have any 
inflationary influence. Only after 
twelve months the Hoh. Minister has 
thought it quite advisable to increase 
the freight rates. I would draw his 
attention particularly to the freight 
rates on foodgrains. The food subsidy 
has been abolished and that would lead 
to increased cost of living. If the rail­
way freight for foodgrains is going to 
be increased that will further incre&so 
the cost of living.

The Minister of State for IVansport 
and Railways (Shri Santfaanam): May I
just interrupt. Sir? There is no pro­
posal to increase freight rates on food­
grains a t all.

Shri A. C. Guha: Freight rates on 
certain items of food are to be Incrsai 
ed.

taztd U r l No.
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Shrl A. C. Gidia; It is not possible
for me to find otit the items now and 
80 for the present I am prepared to 
accept the ^ n .  Minister’s assurance.

Pandit Thakur Das Bhanaya
(Punjab): If there is no increase, so 
much the better, but unfortunately this 
Is not true.

Shri A. C. Gaha: Yes. but I think 
there are some items of foodstuff on 
which there is an increase of freight.

Shrl SaBthanam: In certain lines the 
freight late of sugar was not brought 
up to the normal. It is being done now 
and that is the only increase contem­
plated.

Shri A. C. Guha: But I think there 
is an increase on pulses and other food­
stuff also. Anyway for the present I 
am taking the assurance that there is 
no increase on foodgrains.

[ S h r im a t i  D u r g a b a i in the Chair]
Then there has been a steady in­

crease in working expenses. This 
year’s increase is about Rs. 9 crores. 
Of course the revenue increase is much 
bigger than this but we should remem­
ber that If at any time the revenue in­
crease is not maintained, this increase 
in the working expenses will even then 
have to be borne by the Railways. So 
the Railway authorities should be care­
ful about increasing their working ex­
penses.

Now I would like to say something 
about the Shroff Committee report on 
Railway stores. I think that report 
should have been discussed in this 
House just as on previous occasions we 
had discussed the Planning Commis­
sion’s report and the Air Transport 
Committee’s report. This report de­
serves careful scrutiny of this House 
and it is really a regrettable matter 
that the Government set up committees 
whose reports are later published but 
seldom are those reports considered by 
this House.

In the short time that has been 
allowed to me, it is not possible to go 
into the details of this report. On 
page 127, we find a table, from which 
we learn that at the end of the finan­
cial year 1947-48 the value of stores 
was Rs. 20 crores and 65 lakhs. Since 
then it has been increasing, and at the 
end of the financial year 1951-52, the 
estimated value of the stock is expect­
ed to be Rs. 44 crores and 69 thousand. 
That is to say, within these four or five 
years it has Increased by more than 
100 per cent. The Committee suggest­
ed that during the current financial 
yeaf, there should be a decrease of at 
least Rs. 10 crores in the value of the 

Wif Paper glvep to

us says that the value of the stores
would only go down by Rs. 3 crores. 
In other words, the recommendation of 
this Committee has not been imple­
mented in a very important matter. It 
is not merely a question of ignoring 
the recommendation of this Committee, 
but it is a question really of having a 
closer scrutiny of our purchases of 
stores. I t is beyond our comprehen­
sion how stores were allowed to in­
crease year by year until at last they 
have reached a dimension of 100 per 
cent, more within four or five years.

Shri Sondhl (Punjab): What about 
the prices?

Shri Au C. Guha: Prices have not in­
creased so much.

Shri Sondhl: 150 per cent.
Shri A. C. Guha: No. All the stores 

in 1947-48 have been valued at the 
original rate.

In another table, we find that almost 
every year the paper for the Indian 
railways supplied by the Controller of 
Printing and Stationery has been much 
beyond or much below their require­
ments. I do not know whether there 
is any adjustment between railways as 
regards the supply of paper. If this 
has not been effected, how are the rail­
ways going to manage their affairs? 
How can they carry on if the paper 
supply Is below their requirements? 
And then, what has happened to the 
paper stocks with railways which got 
something above their requirements?

Then {his Committee has suggested 
that the railways should have a sepa­
rate machinery for purchasing their 
requirements of stores. But one mem­
ber of the Committee has appended a 
minute of dissent. The Ministry of 
Works, Production and Supply has also 
sent a protest against this proposal. I 
for one do not like this particular re­
commendation of the Committee. In 
the last two or three years, some offi­
cers of the Railway Board—Members 
or Chairman—^went abroad and made 
huge purchases for the railways. I 
may have no objection to these two 
nartlcular deals. The purchases they 
have made may be all right, but It is 
a very wrong and dangerous system 
that any officer going abroad should 
be permitted to make purchases with­
out going through the usual Govern­
ment machinery. If the railways are 
allowed to make their purchases by 
themselves, then other Departments 
also will take the same line and the 
entire machinery of Government pur­
chase and a coordinated arrangement 
for the Durchase and standardisation 
of Government requirements would na 
Ipriger ^  tjiere. J dp not like that
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the railways should set up their own 
machinery for making purchases. In 
the White Paper it has been stated 
that the Government has not yet come 
to any definite conclusion as regards . 
this recommendation of the Shroff 
Committee. Therefore, I sincerely 
hope that the Railway Minister and 
the Railway Board will take into con- 
rsideration the x>oints raised by the 
Ministry of Works, Production and 
Supply and also the minute of dissent 
by one of the members of the Com- 
rrjittee.

Then, fuel economy is almost a 
permanent complaint of the public. 
There also a Committee is going into 
matter. Madam, as you have rung the 
bell. I will not go into other ooints. I 
would just like to . mention two more 
items. I want to draw the attention of 
the hon. Minister to the Sealdah section 
of the E.I. Railway. The other day, he 
said something about the O.T. Rail­
way. 1 think he will agree that the 
condition of this section is as bad. if 
not worse than that of the O.T. Rail­
way. I have recently had occasion to 
travel frequently on these lines and in 
some of the important junctions like 
Bangaon and Ranaghat there are no 
passenger amenities. Many coaches 
are running without lights and there 
is hardly any arrangement for refresh­
ment. Of course, there has been some 
improvement in Bongaon in regard to 
refreshment arrangements. Still there 
is much room for improvement in the 
Sealdah section of the E.I. Railway to 
put it on a par with the main section 
of E.I.R. I hone the hon. Minister will 
pay particular attention to its develop­
ment.

Another point is about the light rail­
ways. On several occasions I have 
brought this Question before the House 
nnd tried to draw the attention of tiie 
"Government and the House to it. This 
vear there is a provision for taking 
two of these light railways under Gov­
ernment control. I do not know why; 
the Government should not evolve a 
definite plan of taking over all these 
light railways within two or three 
years. There are about 16 of these 
railways. If Government decide to 
take two railways this vear, there will 
be fourteen left and Government can 
complete this whole scheme of taking 
over these railways within three or 
four years. Now that the Railways 
have got enough money, I think they 
should remove this grievance of the 
public.

In Calcutta there are six or seven 
small railway stations which c rea^

great inconvenience to the public. 
From one station to another, it takee 
a long time to go. Had the Govern­
ment taken over all these railways, 
there would have been a consolidated 
railway with its terminus nt Sealdah 
or Howrah. Then I would also like to 
refer to the proposal in connection with 
which the Wellingdon Bridge was built 
over the Ganges. I do not know at 
what stage it is at present. Accord­
ing to it, the E.I.R. and B.N.R. trains 
will all terminate at Sealdah. T hat is 
a proposal which deserves considera­
tion, so that Calcutta may have one 
railway station for all the railways 
carrying passengers to and from 
Calcutta.

With these few words, I again gjtve 
my compliments to the Railway Board 
and to both the Ministers, particularly. 
I would mention the retiring Minister, 
Mr. Santhanam. They have been able 
to do so much for the railways during 
the last three or four years.

Shri Sondhi: But the senior Minister
is also threatening to go.

Shri Massey (West Bengal); Before
complimenting my friend the Railway 
Minister, I feel that I should say that
I am and have been a railwayman for 
many years, my father Joined the rail­
ways about 1886 and worked on the old
O. & R. now the O.T.R. and finally tiie 
M. & S.M. Rly. I fully appreciate the 
.difficult position in which both my 
fi.’ends were placed in when they took 
over the railways after independence. 
The exodus of senior officers and 
se.rior subordinates left them very 
little choice and they have had a very 
difficult task to face.

I am not usually a member of a 
mutual admiration society. My hon. 
friends can call for my records from 
the railways and they will see that I 
have always been in trouble because I  
have been an honest critic. In my 
recent tour of the railwasrs the staff 
all over told me that they were sure 
justice would be done to them if only 
their cases could be nut before Mr. 
Gropalaswami Ayyangar. Wherever 
you went you could hear praises of 
both the Ministers. However, before 
they demit their offices, I hooe they 
will remove one serious injustice on 
our railways, that is the one relating 
to class II, or the lower gazetted stT'̂  
vice officers.
I I  A.M. .

The Chief Commissioner of Railwa3rs 
when he gave his evidence before the 
Central Pay Commission made it very 
clear that there was no difference in 
the work or the responsibilities be* 
twe^n the Class II officer an4 jUbe
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Junior scale Q ass I officer. There Is 
tibiolutely no difference between them. 
But there Is a difference in pay 
and there is a difference when it comes 
to his being promoted to any higher 
Iprades, or senior scale of service. I 
think this is a very serious matter.

It is laid down in Article 16 of our 
Constitution that there should be 
equality of opportunity for all citizens 
in matters relating to employment or 
appointment to any offices in the State. 
I know that the Kunzru Committee in 
their report justified the existence of 
the Class II service. But I feel that 
that report was written before the 
Constitution was drawn up. Why was 
the Class II service introduced on the 
railways? The Class II service on the 
railways is a legacy of foreign domina­
tion. They did not want an officer 
from the ranks to be equal to the 
covenanted officer. I feel the time has 
come when this whole policy must be 
reviewed and changed and I hope the 
Railway Minister will give the lead in 
bringing his Department in confor­
mity with the principles laid down in 
the Constitution.

Then, there is the question of pro­
motion and direct recruitment. No­
where in the world is direct recruit­
ment made to the officers cadre on the 
railways to the extent it is on Indian 
Railways. Only in exceptional cases 
is direct recruitment made and it is 
only when neonle cannot be obtained 
from the lower ranks. But today 
India stands out alone, where recruit­
ment to Class I service is more or less 
direct. The Kunzru Committee recom­
mended that an officer before he is 
promoted to the senior scale should 
have at least nine or ten years in class
II. But today if you «o round the 
districts you find youngsters out of 
school, with not even two or three 
years of experience, acting as senior 
scale officers. I do not for a moment 
mean to say that they have not got 
the intelligence. Some of them are in 
fact too clever. But I would like to 
give the House a little bit of the ex­
perience that I gained during my tour. 
A very good college boy, a clever 
young officer—I do not wish ip men­
tion names—went round to a district 
where they were having trouble for 
water. He called the Loco, foreman, a 
senior official nearly 60 years old and 
who had many a time officiated in the 
senior scale and asked him: “How is it 
that you are having water trouble? 
You have got two pumps of 24,000 
gallons capacity each: why do you not 
work them together.’̂  The foreman 
replied that though the capacity of the 
pumps was 24,000 gallons each, the 
pipe line was capable of taking only 
M.OOO gallons an hour. The young 
q if^ r ,  said it was nonsense and asked

the foreman to work both the pumps. 
The result was that the pipes burst and 
there was a total failure of the water- 
supply. That is the difference between 
theory and practice. .1 appeal to my 
hon. friends to give due consideration 
to this matter. I know the Railway 
Board have a lot of difficulties. But 
they seem to have coined a new 
phrase—the latest one I heard where 
promotion was not given or an appeal 
not considered was that **it is a m atter 
of public interest”. If a loco officer is 
promoted, or transferred, how does it 
become a m atter of nubile interest? 
For that matter, everything Is a m atter 
of public interest.

These are some points I would like 
the Railway Minister to look into and 
see what he can do. I give this as a 
warning, because as Mr. Gopalaswami 
Ayyangar himself said the other day, 
from papers we see that there is likely 
to be a strike. Your class II and Class 
I officers today have not got the same 
feeling. Many of them are looking for 
jobs outside and you will be left in the 
lurch if there is a railway strike.

I now come to the serious question 
of transportation and wagons. My 
hon. friend this morning could not 
give me some information I asked for 
in connection with wagon allotment. 
This is a very serious matter. The 
whole nation is crying for wagonar 
Every transportation officer has got a 
statement laid on his table daily about 
the wagon position and it is strange 
that the railway board could not give 
us some information about the allot­
ment of wagons for industries.

I would now refer the House to page 
125 of the blue book 'T he Indian Rail­
ways” (1950-51). We have been told 
that we have set up new records this 
year. The total tons carried on the 
broad and metre gauge lines were 122 
millions. If you look to the figures of 
1941-42 it comes to 128 million tons. 
My hon. friend may perhaps say that 
this is due to the fact that we have 
less wagons today. But if you look at 
the figures of wagons, you will find 
that we are better off today in wagons 
than in 1941-42.

Then if you take the figure of tons 
carried per wagon, we have carried 16 
tons as against 13*5 tons carried in 
1941-42. What has happened to our 
wagons? My hon. friend asked me to 
work out the availability figure from 
the turn-round figure. I have got that 
figure and from the wagons available 
I find that today if our statistics are 
correct there are 20,000 wagons stand­
ing Idle in traffic yards. I would like 
this figure to be verified,—it is very 
important. .If all wagons are in^uded 
in f'IHe pool,’ theh your tqrh-round
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figure is 12*5 days and not 10*5 days. 
These figures must be verified; these 
statistics must be useful. They must 
not be made to paint rosy pictures to 
be placed before Parliament. We 
want to know the actual workiac of 
our railways. Why are we deprived 
of wagons. I have asked in my last 
Budget Speech why are we not running 
through express goods trains? I have 
not had an answer to that question. 
Only last night I was told that it t ^ e s  
from twenty to thirty^ days before 
merchants get their consignments from 
Bombay, Calcutta or Madras. How 
long is this going to continue?

I am a member of the Fuel Enqxiiry 
Committee. I have the permission of 
the Chairman to give some figures. 
Take the Singareni collieries. We are 
loading wagons three tons short of the 
maximum permissible caiiying capa­
city. That means if we properly load 
wagons we could supply South India 
with practically 13,000 tons of coal 
more a mpnth. In the C.P. areas the 
average loading is short of a little 
more than one ton. If you only put 
one ton of coal extra on each wagon, 
instead of heavily penalizing the 
collieries, we would be sending out 
from that area alone over 3,000 tons 
of coal per day, or 90,000 tons of coal 
per month.

As the Coal Commissioner told me 
there is ample coal available, but 
wagons are not available. Unfortu­
nately you are not making the maxi­
mum use of those wagons which are 
already available. A considerable 
amount of fuel and wagon hours are 
being wasted ev^ry day on account of 
^ e  bad marshalling of trains. I can 
give you several instances where 
trains have to be shunted 5 to 10 times 
in order to remove wagons required 
for one destination. These factors 
must effect fuel economy and your 
wagon turn-round position. These are 
important factors, and I feel that 
something must be done to run more 
express goods trains, you will then be 
able to run five trains instead of two 
trains between Calcutta and Madras 
and vice versa, vou will then greatly 
improve your efficiency. I hope my 
hon. friend will not thffff {hat this is 
lust merely destructive criticism. It 
is constructive criticism. I hope we 
shall show them that within a few 
days it will be possible to move more 
coal, which means moving more traffic. 
Every extra ton loaded in a wagon 
means 4 million tons moved in the year.

Shri R. K. Chaudhnri (Assam): I am 
thankful to you for giving me this 
opportunity of speaking on the Rail­
way Budget. I am particularly thftfA*

ful to you, because this may be the 
last opportunity that I will have to 
speak in this House with you as the 
Chairman. You have been very kind 
to me and although on occasions I may* 
have gone astray I am generally grate­
ful to you for bringing me to my pA>- 
per train whenever I have gone oirt'of 
it. I hope that there is time even now 
that you shall come back to this House 
and continue your useful activities. I 
trust that there is enough of patriotism 
in this House and among our coimtry- 
men, and indeed we will recogniase 
your merit and see you back here.

Mr. Chairman: Two minutes* time 
has been unnecessarily wasted by the 
hon. Member.

Shri Kamath (Madhya Pradesh): But 
they have been well spent.

Shri R. K. Chandhori: I have spoken 
only the truth and nothing but the 
truth. There is no touch of any idea 
of adulating vou and I think all the 
Members of the House share my feel­
ings in this respect.

Pa3in g  compliments can sometimes 
be an infection. There has been 
enough of compliments paid to the 
Railway administration just before me. 
But when I nay a tribute to the Rail­
way authorities I do not do so as a 
result of any Infection. I do so 
sincerely and give it out of my sincere 
feeling of admiration for the Railway 
administration during the oast two 
years, particularly on behalf of my 
Province, Assam. Assam has received 
a very generous treatment at the hands 
of the present Railway administration. 
The House will remember what great 
difficulties we had to face even in the 
transport of maize in the early days 
of Pakistan. We had very great diffi­
culties in passing through Parvatipur. 
The Assam Link was constructed with­
in an incredibly short time. Nobody 
thought that within two years a line 
would be constructed which would 
pass only through India saving the 
passengers the great botheration and 
danger of havlnj? to travel th ro u ^  
Pakistan terrHory. Originally only 
about Rs. 30 crores were granted for 
this purpose. But afterwards the 
amount was increased many times 
more in order to have speedily a direct 
link without touching? Pakistan. For 
this if for nothing else Assam would 
always remain grateful to the present 
Railway administration.

In this connection I would also like 
to remind those Members of the House 
who were here in 1946 or 1947 of the 
scandalous condition of the Railway 
administration at that time. I  had to 
bring to the notice of the House the 
serious congestion and Inconvenience 
tP trsvellinf public. At t|(«t tim»
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it was necessary to take the aid of a 
porter to introduce any passenger Inte 
a railway compartment, particularly 
third-class compartment. There would 
always be a huge lot of passengers in 
the compartment already, and a porter 
liad to introduce or push a passenger 
through the window. That was what 
was done. And a great problem at 
that time, as 1 mentioned to the House 
then, was this. It was very easy for 
male passengers to be thus helped into 
the compartments, but what would 
happen to a fat lady passenger? The 
lady, passengers were sometimes in 
such a situation that the husband had 
gone inside the compartment and the 
lady, who could not be pushed through 
the window, had to be left on the plat­
form and the train had to leave. That 
was the difflculty during those days. 
Now, that difficulty has practically dis­
appeared. We have no longer to Uke 
the help of porters to get into a third- 
class compartment, and generaUy on 
behalf of the women and lady 
passengers I thank the Railway ad­
ministration for removing this diffi­
culty.

There is another matter so far as 
my Province is concerned about which 
1 have been inviting the attention of 
the House as early as at the time of 
the 1946 Budget and ever since. That 
is about a particular railway in Assam 
known as the T.B. Railway. J had in 
and out of season spoken about that 
railway in this House. Some .people 
had thought that this railway was inti­
mately connected with tuberculosis and 
that all the infection of a tubercular 
disease had also infected that railway. 
Fortunately, thanks to the present 
Railway administration they are going 
to put an end to that famous railway. 
That railway was run by a private 
company which was founded by an 
Italian gentleman. That railway is 
going to be scrapped now and the Gov- 
emment is going to purchase it and is 
going to start their own service, 1 
think, by next June. That is an 
achievement for which the people of 
Assam will be very grateful to the 
hon. Minister in charge of the Rail* 
way administration.

A great grievance of the Assam pub- 
lip «s regards the Assam link is this 
thflt they now have to reach Calcutta 
ib 42 hours, whereas formerly the 
time taken betw^n Assam and 
Calcutta was only 24 hours or less 
than that J believe the speed may be 
accelerated as time goes by. At least 
the time should be reduced to 36 hours, 
if not lest. Steps should be taken in 
this direction. As it Is, it is very diffi­
cult for ordinary persons to travel by 
air. which can be done in two hours 
for reaching Calcutta wherMs by train 
W9 ham lo taks 42 hours, somttimes

more. That, I would submit, is a 
scandalous state of things and early 
steps should be takep to shorten the 
time as far as possible.

I understand from the hon. Member 
who had Just spoken before me tha$ 
about 20,000 wagons are lying idle in 
the yard. But even then we do not 
get more than 6 wagons a day for the 
conveyance of our goods from different 
places to Assam. In these 6 wagons 
mostly the railway stores go and the 
public do not get an opportunity of 
carrying their goods speedily through 
the Railways.

I would also in this connection draw 
the attention of the hon. Minister to 
this fact that the railway transport 
from outside Assam has been so diffi­
cult that the tea-planters have to book 
their tea by plane because they do not 
get sufficient transport in railways or 
m steamers. I submit that this is an 
unusual sort of thing, that is to say 
large quantities of goods hfive to be 
conveyed by plane when there are rail­
way trains and steamers moving and 
that this has to be done is, in my 
opinion, a very sad commentary on 
the transport system of this country.

I am glad to note, generally speak­
ing that the finances of the Railways 
are in a very soimd condition, althou^ 
1 know that the Railway Administra­
tion in India in the past and in the 
present has been so immindfui of the 
gmy^TOcnt of Assamese people in

If any further distention of my 
physical frame was possible, I feel dis­
tended with pride that one of us.̂  a 
native of the Province of Assam is in 
charge of the finances of the Railway 
Administration In India. Tl^t is a 
matter of pride for me and I think 
that is a lesson which the Railway Ad­
ministration should bear in mind that 
given an opportunity the Assamese can 
do as well or better than anyone in 
the country.

I think that the Railway Adminis* 
tration ought to be more sympathetic 
with the Assamese people, who gene­
rally do not get any posts so far as 
the services are concerned.

I would like the hon. Minister to 
take note of the general discontent 
which is prevailing amongst the lower 
staff of the Railway Administration. 
There has been frequent and arbitrary 
transfers. Instead of punishing people 
in a straight ,ft>rward manner, wh^ 
there is no evidence to punish thc^  
they simply transfer a poor employee 
from one station to another which 
results in great inconvenience to the 
temily which does not get quarters.

are told they w ill^re to 
qull within 24 hours and when thior
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leave they do not get quarters else­
where. I do not understand why there 
should be such frequent transfers of 
the lower staff. They are put to very 
serious inconvenience for this reason. 
The plea usually put forward i? 
‘interest of public service’. If they 
have committed any offence, they 
ought to be given an opportunity to 
explain and not be punished in this 
backdoor fashion.

I also wish to draw the attention of 
the hon. Minister to the fact that a 
large number of employees have been 
recently discharged from the Assam 
Railways on account of their failure, 
I understand to produce the requisite 
certificate from the Pakistan Govern­
ment about their educational qualifica­
tions. They had mentioned certain 
educational qualifications in their 
original applications for employment 
and they have been in service for a 
number of years.' I know of a case 
of a young man who hias been in ser­
vice for the last 10 years and these 
rt\en have been asked to produce the 
requisite testimonials of educational 
qualifications. They had produced 
some testimonials of educational quali­
fications which the Pakistan Govern­
ment’ denies as being their own; they 
say that they are forged and as a result 
these unfortunate persons have been 
discharged, all because they failed to 
produce a certificate from the- Pakistan 
Government in spite of the fact that 

they have beex\ serving for the last ten 
years and their services have n o t bijen 
found unsatisfactory. At the time. Of 
absorptiorv they are be/ng told .that 
they hav€i not been able to produce 
genuine certificates or thpse which are
admitted to be genuine...... . I think I
fn̂ List nqy/ definitely close. I had some* 
thiqg ^ o re  to say.. „ .

Mr. Ghainnan: We have only 45 
minutes more and I would like to 
finish the debase by 12-;Z0. when I 
would call upon the hon. Minister *ta 
reply. .

Pandit Kunaru (Uttar Pradesh): The 
Speaker said that the discussion would 
go VP to 12-40. * \  '

Mr. Chairman: The idea was that 
the discussion should oe complete by 
12-20. This is what is given to me here 
and the rest of the time, i.e., after 
i2A5 will be Utilized In the transaction, 
ox* o ^ e r  legislative business^ T ^ t  
mekHM that thfe time would Ie * ' 
honv Minister’s reply alsd, 1 _
I w o ^  like to cau upon̂ ^̂ tbe

Dr. Deshmukh (Madhya Pradeih): 
We are not in the least sorry that tfatt 
hon. Minister did not stick to the pro­
mise that he had held out..........

Mr. Chairman: I would request boou 
Members to keep to the time lim it 
strictly because a large number ol hon. 
Members want to speak.

Dr. Deshmukh: I will try and do 
that, Madam.

The House was only too glad to 
receive one more Budget speech from 
the hon. Minister, Shrl Ck)palaBwami 
Ayyangar and on this occasion if hif 
words were to be the final say and if 
they were to be acted upon, 1 would 
certainly like to take the opportunity 
of expressing my, and I am sure of the 
House, gratitude for the solid Bervicee 
rendered by him to the Railway Ad­
ministration in our country. He is. 
one of those very few celebrated ad­
ministrators whose services were avail­
able to us during this period of tranai- 
tlon and If we have a very happy and 
satisfactory state of affairs In the Rail­
ways today, I am sure we owe it to 
no other single factor than the aober 
and seasoned advice and guidance that 
the hon. Member gave. In fact, if the 
House would permit me. I would like 
to spend a few minutes on this point 
and would take this occasion of even 
peering a prayer:

/ ‘God give.us men. A time likA 
. this demands strong mlnds« great 

hearts, true faith and tried hands, 
men whom, the lust of office doea 
not kill, men whom the spoils of 
office cannot buy.” ^
The contents of this quotation, is  

my opinion, apply fitting^ to the hon. 
the Railway Minister. Tlie condition 
of the Rai]l>^ays Is not only satisfactory, 
fr6m tne^lRDlht of view of the finances; 
ft, is hlso satisfajctory comparatively, at 
any rate, from the point of view of tfa#: 
comfort and convenience of the people.

And, yet, I  for one would have pre­
ferred one or tv/o things being ^one if 
he could have given effect tp them. 
For one, 1 would have UkM him to 
reduce the fares to a certain extent. It 
Is quite clear that we have reached a 
state of diminishing returns. Not only 
were oup  ̂expectations of receipts from 
enhanced fares not fulfilled: but t o  
lew of diminishing returns has set in* 
aqd in my ?view if the fares structitfe 
was maintained as it was in the pre- 
vi0us|,year, 1 £eel certain that we would 
have had a larger surplus •than we 
have at the present moment If we 
compare the figures of the year pre* 
vious with the last year, we will find 
that theve iwas an additional and un­
expected a v e n u e  of near« abcMtn 41 
crorea as against 25 ^
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have this year and so I want to con­
tend that if we had maintained the 
same fares structure as it was the 
year before, in all probability, we 
would have had much more than 25 
crores. This raising of the fares has 
not been responsible for giving us a 
larger capital or a larger profit. Of 
course, it was meant for a very good 
purpose. Although there is a funda­
mental objection to a concern like the 
Railway trying to make profit for capi­
tal expenditure or rehabilitation, I for 
one would support the Ministry in 
having recourse to this so long as I am 
satisfied that there is a surplus com­
parable to the sacrifices which the 
people make and there is also increas­
ed attention paid to eflflciency in the 
administration. Though the surplus 
has increased by 25 crores, near about 
one half has been eaten by larger 
expenditure. This, I submit, requires 
to be looked into and I am sure, while 
laying down his office, the hon. Minis­
ter will see that greater attention is 
paid to efficiency and economy and if 
it is possible even today take a deci­
sion to lower the fares. Although it 
nught lead to greater congestion and 
ovei>-crowding, I am sure the relief 
would be immense so far as the public 
is conceriied. At the present moment, 
the fares are exorbitant -and the 
pinch has already been felt by the 
people. It would be well if the ad­
ministration recognises this fact and 
gives utmost and badly required relief.

The other fact which I do not feel 
satisfied about is our program.me of 
new lines. I think it is timg we recog­
nised that India requires a longer mile­
age of Railways. Although it is said 
in so many words in the papers given 
to us that India is the country with 
the longest railway mileage in Asia, 
compared to the extent of the country, 
I do not think the present extent of 
Railways is in any sense adequate. I 
do not see any reason why in our Five 
Year Plan attention has not been paid 
to larger extension of our Railways. If 
we have any proper sense of priorities, 
concentrated attention should be paid 
to the construction and extension of 
railway lines and not to stations. I 
would much rather construct miles of 
railway lines without stations rather 
than spend money on stations because 
once you have railway lines» you can 
improve comforts and conveniences 
and add stations at a later date.

There is need also for greater co­
ordination between road and rail. I 
was one of the sworn enemies of the 
Railway administration going on the 
road. But. I think the time has come 
and especially with the independence 
of the country when this question 
ought to be tackled a little more care­
fully. The Railway Department should 
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take the responsibility for the con­
struction of more Roads. When the 
Railways were badly off in 1931 or 
1932, the proposal was made and the 
policy was adopted by the Central 
Government that no roads shall be 
constructed which are parallel to Rail­
ways. There is no objection raised 
nowadays because road transport is 
cheaper and as such is more beneficial 
to the people. From that x>olnt of 
view, I would suggest that that quei- 
tion should be examined and the Rail­
way Department should assist the Pro­
vincial Governments and have a plan 
for the construction of more roads sc 
that transport conditions in the country 
improve. The Planning Commission 
says:

“Economic activity involves a 
continuous movement of goods and 
persons from the centres of pro­
duction to the centres of distribu­
tion and consumption. Obviously 
an efficient transport and com­
munications system is indispens­
able for progress, especially if the 
distances are as great as in India.”

If this dictum of the Planning Com­
mission is taken more seriously I hope 
it will be possible to have a coordi­
nated plan of Rail road transport 
system in the country.

Pandit Kuniru: The Budget speech 
of my hon. friend the Railway Minis­
ter was no less important than his 
previous writtelti Budget statements. ,It 
raises a number of questions that re­
quire careful consideration, but, which, 
within the time allotted by the 
Speaker, it is impossible to HH. 1 shall 
therefore confine myseif to two or 
three points.

It is pleasing to know that our 
finances are in a prosperous condition^ 
But, we must remember in this connec­
tion the enhancement that was made 
in the fares this year. Although the 
yield of the enhancement has not been 
what we expected, nevertheless, it has 
added several crores to the railway 
revenues. It is not surprising there­
fore that even after contributing large 
sums to the Depreciation Reserve 
Fund, the revenues can show a con­
siderable surplus. We expect to have 
a larger surplus next year. The sur­
plus expected at the end of 52-53 is 
estimated to be about 286 lakhs more 
than the amount at which the current 
year is expected to close. It is perti­
nent to point out in this connection 
that as a result of what the Railway 
calls the Freight Rate Adjustment, 
revenue from goods traffic has been 
increased by about 9 crores. Working 
expenses on the other hand are expect­
ed to go up by about seven crores. 
There will therefore be an increase in
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revenue of about two crores. It is not 
surprising therefore that next year we 
expect to have a surplus of about 2% 
crores. I n^ntion this because this by 
itself does not seem to be a test of the 
efficiency of the Railways. There is 
no doubt that the Railway Board and 
the Railway officers and men all over 
India have tried to dischar^je their 
duty efficiently. But, the figures re­
lating to the surplus that has been 
realised or that may be realised in 
future furnish no proof of the grow­
ing efficiency of the Railways.

In order to determine how the Rail­
ways are working, we must turn to 
“certain figures that are known as effi­
ciency statistics. The hon. Railway 
Minister referred to some of them in 
the course of his speech. I too shall 
take some of them in order to enable 
the House to know to what extent 
there has been an improvement in the 
working of the Railways in the course 
of the current year. I shall first take 
the question of Engine Utilisation. We 
can determine this by finding out the 
engine-miles per engine-day. We find 
in 1949-50 the engine-vnileaRc was more 
than the engine mileage in 1947-48 and 
1948-49. That by itself is satisfactory. 
But what we have to see is the extent 
of the increase. The engine mileage, 
that is to say the number of miles 
done per day was 75 in 1949-50 and in 
1950-51 it was 76. There is therefore 
a slight Increase. But it is *hot of such 
a character as to make us certain that 
power is being utilised as well as it 
should be. The Railway Enquiry Com­
mittee which has dealt with this matter 
at some length has suggested that the 
target to begin with should be 87 
miles, which was the average attained 
by all the broad-gauge railways in 
1941-42. And now, though there has 
been improvement since the Committee 
reported, we are still a long way 
behind the performance of the Rail­
ways in 1941-42. When we consider 
the number of new standard engines 
that have been obtained and the pool­
ing of engines which, I understand, 
has been adopted on all the lines, we 
have a right to exoect that the per­
formance should be better, that the 
engines miles per day should be sub­
stantially higher. We have during the 
last three years received, according to 
the Railway Reports about 800 new 
standard engines. Now, we required 
about 600 for the replacement of over­
aged engines. We have, therefore, not 
lagged behind in respect of replace­
ments, and have in addition, received 
about 200 locomotives and that is more 
than what was required for the annual 
repUcement of engines that should be 
trapped . These engines were expect­
ed or believed to have a higher speed

than the older engines. I t  is to me 
a matter of some surprise, therefore^ 
that the engine mileage per day is not 
greater than that shown in 1950-51. In 
October 1951 it has increased further.
It was 78. But we shall have to wait 
till after the end of the whole year in 
order to know what the performance 
for the year as a whole has been. 
Now, if you take the meter-gauge 
figures, they tell much the same story.

Then I shall deal very briefly with 
the question of the repair of loco­
motives in mechanical workshops and 
in the sheds and transportation work­
shops. On the broad-gauge there has 
been an improvement claimed. I think, 
by the Railway Minister, the percent­
age of engines under repair was 20*3 
in 1949-50 and it was 19* 1 in 1950-51. 
So far as the meter-gauge is concerned, 
the position is not very satisfactory. , 
The percentage was 17*9 for 1949-50 
and 17*2 in 1950-51. There has been, 
therefore, hardly any increase, con­
sidering that the Railway Enquiry 
Committee recommended that the 
figure should be substantially brought 
down. I hope that the Railway Board 
will try to work steadily to lower the 
figure so that more power may be 
available for moving trains. What I 
mean to say is, if power were better 
utilised, then our existing stock of 
passenger coaches and goods wagons 
would be able to give better service to 
the public.

I shall just refer to one more point 
and that is about the turn-round of 
wagons. It is true that while the turn- 
round was 11*1 days in March 1949, 
it was 10*5 in March 1951. But I find 
from the comparative abstracts for the 
railways that for October 1951 the 
figure is again 11 *6 days. Here again 
we have no reason to congratulate our­
selves. The figures relating to the 
meter-gauge tell much the same tale. 
The turn-round was 6-4 in March 1949, 
5*8 in March 1951 and 6*3 in October 
1951, and that is practically what it 
was in March 1949.

It is not post>Ible for me to examine 
the efficiency statistics further. But I 
should like with your permission, 
Madam, to refer to one Important point 
that was raised by the hon. Minister 
in his speech. After referring to Cer­
tain figures which in his opinion show­
ed that there had been a substantial 
improvement in the efficiency of the 
Railways he thanked the Railway 
Board and said, “and let me say in 
answer to some critics who hesitated 
to accept the small changes I made in 
the constitution of the Board a year 
ago, that those changes have produced 
results which are all to the good. Ad­
ministration has improved. Adminis­
tration has been smoother and the
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relations between the political chiefs 
and the permanent services who run 
the Railway Board have been of the 
happiest possible description.”

I think I have shown that while 
there has been some improvements, 
on our Railways, it is not of such a 
character as to make us feel assured 
with regard to the future. I certainly 
do not regard it with the same satis­
faction as my hon. friend the Railway 
Minister. Again, the observation made 
by the Railway Minister tempts me to 
recall what I said with the elimination 
of the post of Chief Commissioner of 
Railways last year. When some obser­
vations that I made implied th§it the 
Chief Commissioner might be retiring 
on account of disagreement between 
himself and the Railway Minister, the 
Railway Minister took strong excep­
tion and now observe the language 
that he has used. He has virtually 
said to us that he is happy that he 
has no more to. deal with the Railway 
Board through the old channel. Again 
the hon. Minister wants us to agree 
with him in thinking that the orga­
nization that he has set up is sound. 
This organization involves that one of 
the Members of the Railway Board 
should act as the Chairman at its 
meetings and that instead of one, two 
Members of the Railway Board should 
have access to the Minister. Now let 
us consider, what the House would 
think if some of the other Ministers 
who deal with, what I may call the 
technical services were to follow the 
example set by the Railway Minister. 
Suppose my hon. friend Mr. Gadgil 
said that there was no need for a Chief 
Engineer and that he would be able 
to deal with the engineers himself and 
that he would be able to get compe­
tent advice from the Superintending 
Engineers and that one of them will 
act as Chairman whenever meetings of 
the engineers were held, should we 
regard such an organization as sound?
I doubt, whether with all our desire 
for economy we could approve of such 
a system.

The Minister of States, Transport 
and Railways (Shri Gopala^wami):
May I put only one question to the 
hon. Member? Because he has refer­
red to this particular matter. Does 
my hon. friend seriously think that the 
inter-relationship between the grandam 
Chief Commissioner of Railways and 
his colleagues on the RaUway Board 
was anything like the inter-relation­
ship between the Chief Engineer in the 
P.W.D. and his subordinate the Super­
intending Engineer?

Pandii Knoxni: No two analogies
could be completely the same in all 
respects but I honestly think that the 
analogy that I have given holds good.

I shall not develop this point because 
I have already exceeded my time. But 
may I ask the Railway Minister before 
I sit down to tell us whether the 
economy that he expected in respect 
of the reduction in personnel both 
higher and lower when the (Question of 
the formation of the Southern zone 
was discussed last year have been 
realized. He was silent on this point 
in his speech but as this is a matter of 
some importance in considering the 
formation of three more zones in the 
near future, I hope that he will be able 
to tell us whether the expectations that , 
the pamphlets placed before us gave 
rise to have been fulfilled.

^  ^  fVTRTT ^  ^

t  (coaches)
#  3RT ift ^  I

^  ^  ^  ^
^  3ft ^

^  ^  ^  I w m  #  3HR
^  ifV

f̂fNr f  I *Tpft
•Tiflf 1 ^  fv

f  wpr 

t  a fk  5*nr ^  invmv?TT ^  i ^

% IW  ^  ^  ^  ^  ,
1̂  ^  WPi I

% m m  ^  ^  ^  ^
(additional coaches)
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ĴTT # 5 5 ]

I ffiif arrr #

^  ^  ^  3it^n>rafiPT

(overcrowding) |  affr «ri f̂ iRT 
#  5it ^  5flT y nfiw
f  ftr «itT 55t»if T t a rrw T  t  
^  T*% 5»f?T #  q ?  3n%

t ‘ I ^  #  ^5^ an ’ft' 3 r i^  ^  I  

fiir STTJr ^  ^*T *̂ ftO *TT 

am # (ticketless
travelling) >(5tTrtiiRr^
t  «fk #  «FTipn^ tfr «ift t
p R  ’(ft ^  fii?5w anft ^  ^  

•nf sftr 8Tî  lift ifĝ r % Ht’T
fc^c % tfiBT fV5$  ̂ ^  I

if tr  ^  ^(Rr jHIt

^  ^  5̂t K»T*nT ^  t  • 
!rr w  ^  Tfr t ,

^  8niT 3tN ?ft ^
f r  q i  # 3TO >ft anr? ^
^  afk  fta#  sm asj f  I

^ aftr P̂r>« T«itt *f 9TRft
j a f h : 5 f t r o r n ^ s r ^  %TK«r

ftr 9ff^ arr 
TT >11̂  ^5 3ftr ^  ^  Vt STT#
^  fiRT %?ft f  I ^  T̂5?ft j  fti 3|TT 

aftinrafi*r (overcrowding) 
^  t  aftr w  ^  ^

vtftro ^  I w  %
?i^pflr ^  I  ftr ^  «ft#
^  <frff aftr «njfr ^  * n ^  ip^nrnr

t{)dl I
<s <*hA ^  I  sftr ^  %

^  w r a ;  % ^  a r f im M f 
«?r ^ r r^ m ro  ^  j ,  ^  ?i*!R 
Tc Tpfr ^5?r STT Prw itrtt i

A  ̂  %  % r  aiFT !T 55^R3;

^  v ^ m m  f w  t .  ^  ^  3fk
^  ^  ^dsnff TT >ft 

!f5f ^  M  qT5fl- 5Tl|lf

ftT̂ Ĵ rr t  I ^  ?H!TT tf
^  aftt 'jfl' 5|5T f*T5y  ̂ ^  t
^  3̂ ?: i3T^ %

t  I ^  ^ *ift 3'TiR
(Tf^iStf ^  317̂  I ÎPT ^  T̂PT f?r Im;»^
îrrar f̂ ^  ?fr amTWf

# JRTRT % t»T??r (wagons)
^  ^  ^  t  «i5t ^
^  3̂T5 r̂ T?T T? «rRTr t  I
anw % drsTRcft #  f5inTT %  t»H
?r ^  aft?: ?Tf?r<TtJ ^r
H ^  w  arr^ T fr
¥?  t  I ^  1 ^ ^ -
J R  ^  ?T̂ ?rTt§ ^r F5nrr»T

^  rftr ^
aftr vtftRT I

r̂ an% ^ ^  ^ft ^  arrr ^

#  ^  V ih n friff ^  ^  5FT?^
T»T f , ®ft̂  ^  ^  ^

3ft?: n>'w<1 aft ?TT anr̂
f « i » t  ^  ^  ^  ^ r f ^  j ,

arR?T I  ftr aT5T ^nn: qf Jirr ^
w  m ^  I  dt W sft m tt arnnpft 
?nf aftr ?HTT aftrr^[0?fVf aftr ^  !T1% 

;iT5nr I  fil> ^  5R5cf

3T3) ̂ PTFar? «)5t afR I aftr t  ?ft ^
fsRTtt ^ft j  ft> v t arrr ^  
5TTCTT? TT »TH% t  *nK ^  ^

% f »  3̂T5TT ^ ’ft ^
^  ^  W  4d^KI



12S< Railway Budget— 25 FEBRUARY 1952 General Discusglon 1268

^  (employees)
^  5TOB ’STO 5ftr ^
aftr ^  ^  T l ^  M§1I^ ^

'soini ■mfJjM »rt< «(<i•<. ^  fe*t>6

sftr ^  ^
^  ftin  3 n w  ?ft ^

3ft 3fR'fe5T piT ^ ^  3R#

% (jiMi i|( ^  ’’fr ^rnrnr i 
5 i^ ? 5 R T ^ ^  arrTlr^!??ftf 3ftT«n%T

t  ftr
3n# % ?5T ^  *R

^  ijt arrar *PT5ft ^ %  sirsr

5ft ^  5rr t ,  ?>T JT?

I  pR fn^  
an ^  I

(English translation of the above 
speech)

Shrimati Uma Nehcu (Uttar 
Pradesh): Madam, at the very outset 
I would like to congratulate Shri 
Gopalaswami and Shri Santhanam who 
have carried out a i?reat deal of im-  ̂
provement in the railways during th e ’ 
last three years. But I must say that 
in spite of this improvement and in 
spite of the increase in railway fares, 
we find that the railway coaches are 
still not Quite comfortable. The 
trouble is that while there are fans in 
some of the third class carriages, fans 
fitted in First and Second Classes do 
not work properly. If the lights in 
third class compartments are in order, 
glass-panes in the lavatories of the first 
class compartments are often missing. 
Water supply in the compartments is 
also unsatisfactory. It is right that 
conditions are much better so far as 
third class carriages are concerned but 
still we find that there is much need 
and scope of improvement in the first 
and second class coaches. While 
travelling we find doors in many 
carriages broken and that we cannot 
shut them properly. I want that 
attention should be paid in this direc­
tion. Then, I have to submit that we 
still need additional coaches. Although 
I am aware that some progress has 
been made In this respect but orer- 
crowding still persists, particularly in 
the third class compartments where 
people sometimes faint and children 
get suffocated on account of heavy

rush. Even these days. I have seen 
people travelling on foot-boards. Then 
about ticketless travelling. I know 
you have tried to check it and you 
have been successful to some extent, 
but unfortunately it has not been 
stopped completely and people still 
travel without ticket, more so during 
the mela days, when ticketless 
travellers can be found in large num­
bers. During these days of 
Kurukshetra Fair, if you go and see 
conditions in third class compartments, 
you will find that there is not an inch 
of space left and people are actually 
packed like sardines. When I travel 
in first or second class and find people 
travelling on the footboards due to 
heavy rush, I always open the doors 
and ask them to come in. I want that 
the Government should pay more 
attention towards this problem of over­
crowding and try to solve it as early as 
possible. Then, I find that th ^ e  is no 
proper arrangement of water and re­
freshments on many stations. Lucknow 
has made a remarkable progress in 
this regard and for that' I would con­
gratulate the authorities there. We 
can get cold water at Lucknow Station. 
I want that arrangement such as at 
Lucknow should be made at smaller 
stations also where people have to face 
a great difficulty due to non-availability 
of water. Refreshment or other eat­
ables are not available at such stations 
and if at all available they are very 
dirty and unfit to be taken. There­
fore the Government should look to 
this matter also. Then again, during 
my election tours I met many business 
men and they told me that there was 
an acute shortage of wagons as a result 
of which their goods kept lying at one 
place for a very long time. A potato 
dealer told me that his potatoes were 
rotting at a certain place because 
wagons were not available and there 
was no arrangement of transport. So 
the railway administration should give 
special attention towards this problem 
and try to find a solution.

Lastly, I have to submit that the 
Government should also try to realize 
the hardships of those railway 
employees, particularly ticket-collectors 
and conductors who are getting low 
salaries. I know their financial posi­
tion very well because whenever these 
people travel with me, I call them by 
my side and ask them everything about 
their income and expenditure and 
therefore I know how pitiful their 
condition is. I would like the Govern­
ment to pay proper attention in this 
direction also and I am of the view 
that if it is necessary to make a cut in 
the salaries of those who, in your 
opinion, are getting more than suffl- 
cient salaries, do it §o that there may 
be an equitable distribution of money.
I want that the poor railway employee
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should not be ignored and all steps 
should be taken to imorove his lot.
With the necessary increase in the
salaries of ticket-collectors and con­
ductors, I believe, the prevalent cor­
ruption will also disappear. That is
all I have to say. In the end I would 
offer my congratulations to the hon. 
Minister, Shri Gopalaswami and I
have every hope that he will set these 
matters right before he leaves and as 
a matter of fact. I, for one. hope, and 
it is my earnest desire, that although 
he is leaving us today he should be 
amongst us again.
12 N oon

Shri Khanflubhai Desal (Qpmbay): 
This is possibly the last occasion on 
which this House will be considering 
the Railway Budget. But I am not 
prepared to believe nor even to con­
cede for a moment that the hon. 
Gopalaswamiji will not be with us for 
conducting the Railway Administration 
in the future. Ways must be found to 
see that the Administration that he has 
conducted so eflRciently for the last 
three and a half years will again get 
his services. I am speaking not from 
the personal point of view but from 
the impersonal and national point of 
view. This is one sector of the ad­
ministration which has consistently 
shown improvement and progress 
through imagination and foresight.

In the time at my dispose it will be 
very difflcult for me to go into details , 
and so I have to satisfy myself with 
certain general observations. We had 
been criticising the Railway Adminis­
tration over the last four and a half 
years but I am glad to note that the 
Railway Administration has been, 
generally and comparatively speaking, 
more responsive to the criticism level­
led against it in this House. Had 
other sectors of the country’s adminis­
tration also responded as the Railway 
Administration has done the situation 
in the country would have been a 
little better. The case of the Railways 
proves that if the officials respond to 
criticism and to oublic opinion im­
personally there is great hope of im­
provement throughout. As I have 
already stated, comparatively the Rail­
way officials have been more res­
ponsive to public criticism than offi­
cials working in other sectors of the 
administration (Interruption). I must 
have my say whatever it is. This 
is an occasion when we are ending this 
Parliament and we must give credit 
to those who have done fairly by the 
people.

Babu Ranmarayaii Siiifh (Bihar): 
Who are they?

Shri Khandttbhai Desai: Of course 
not you.

Now, the progress has been present­
ed before this House through facts 
and figures. The expenditure ratio 
which was about 75 per cent, has been 
reduced, to about 65 oer cent. That 
itself shows that efficiency has improv­
ed. It may be argued that the freights 
and fares have been increased and that 
being so naturally the expenditure 
ratio will reduce itself, but we should 
not forget that the expenditure also 
has increased owing to the rise in the 
cost of living throughout, that the cost 
of materials and stores have risen and 
considering these factors the Railways, 
I think, have done well In keeping 
their expenditure ratio down. When 
the last administration handed over 
this great asset to us it was really in 
a shattered and tattered condition. 
There was confusion, much improve­
ment could have been made—that can 
be said for everything, but we have 
to see whether the trend during the 
last few years has been towards pro­
gress, whether some progress had been 
brought about. The answer will be 
that We are well on the way towards 
stability. The Railway finances have 
been stabilised. The Railway Enquiry 
Committee of which my esteemed 
friend, Pandit Kunzru was the chair­
man has submitted a very exhaustive 
report, and I feel that that report also 
gave concrete indications where im­
provement can be effected and the 
Railway Administration and the 
Ministry are trying to put the sugges­
tions into action. . The Stores Enquiry 
Committee also has made a report and 
I hope the railway administration 
will, as it has done during the past, 
act on the recommendations of the 
Stores Enquiry Committee.

Now when the Railways are better 
placed, when the finances have been 
stabilised, when the Depreciation Fund 
has improved, when rehabilitation Is 
going on, now Is the time when the 
Railway Administration should have 
more imagination and foresight and 
take up immediately the question of 
expansion, that is putting up lines in 
backward areas which are essential 
for the economic prosperity of tho.se 
backward areas. This question has to 
be looked at not only from the point 
of view of rupees, annas aod pies, not 
only from the point of view of whether 
a particular line in a particular area 
will yield a return or not, it has to be 
looked at from the broader national 
point of view. Even if a particular 
line may not be a paying proposition 
from the business point of view, a 
certain amount of risk has to be taken 
and the Railway finances are now 5n 
a state to take that risk.
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The hon. Minister stated that the 
relations of the Administration with 
the employees had been fairly good. 
There have been certain difficulties, 
but thanks to the spirit of mutual 
accommodation on both sides the Rail­
ways have not been put to greater 
difficulties. I hope the good relations 
will continue. Industrial relations will 
depend not upon rupees, annas and 
pies but will entirely depend, as I said 
last year, upon the human arid psycho­
logical approach as between the Ad­
ministration and the employees. A 
rupee or two here or a rupee or two 
there does not matter. If there is a 
psychological satisfaction and under­
standing between the employers and 
the employees that alone will bring 
about the welfare of the oeople con­
cerned.

There is another point to which I 
would like to make a reference. The 
dearness allowance which is being paid 
to the Railway employees has ceased 
to have any separate significance. 
It has become more or less a basic 
wage. Therefore, this artificial respi­
ration should be stopped and the dear­
ness allowance should be made a oart 
and parcel of the basic wage. If that 
is done, I may assure the House that 
further efficiency can* be exoected from 
the railway employees. With this end 
in view, I would suggest that a Com­
mission be appointed to look into the 
whole question of wage structure.

There is one other point to which 1 
would like to make a reference—a 
point which I have been mentioning 
for two or three years. It is with 
regard to the efficiency of our work­
shops. Stores have been enquired into 
and other things have also been gone 
into and certain healthy conventions 
have been laid down. But as yet 
nothing has been done regarding the 
improvement of the efficiency in the 
workshops. Whenever this question is 
raised, they say that the employees are 
becoming inefficient. Maybe. You 
cannot say one way or the other. But 
it is no use harping on the same 
theme without facing the realities. 
Employees have also something to 
complaint about and I would suggest 
with all the earnestness at my com­
mand that the Ministry should appoint 
a Committee to enquire into the work­
ing of the workshops, so that the 
blame may be placed wherever the 
blame attaches and improvement can 
take place.

With these few words, I a^ain ex­
press my thanks to the Railway 
Ministry for showing continuous pro­
gress in this sector of otrr Govern­
ment administration.

Prof. S. L. Sakaaut (Uttar
Pradesh): There is very little time in 
which we can discuss this Important 
Budget. Tributes have been paid to 
the hon. Minister Shri N. Gopalaswami 
Ayyangar and I also am glad to Join 
them. He has the remarkable genius 
of administering two Departments—the 
Railways and States—and yet he has 
discharged his functions so well. But 
I do not think everybody will be as 
capable as he is and the Railways 
should have a Minister solely devoted 
to them, giving his whole time to this 
work.

The great achievement of the Minia- 
ter is the re-organisation of the Rail­
ways. We would have liked to have 
more details as Dr. Kunzru wanted in 
regard to the results achieved 
so far as a result of the regroup­
ing. At present, I only want to 
indicate to the hon. Minister the appre­
hensions which people arc entertain­
ing on this subject. The O.T. Railway 
is still the worst managed railway in 
the whole country and we are told that 
it is now going to be grouped with the 
North Eastern Section and its head­
quarters are to be at Calcutta. This 
has given rise to/tremendous criticism 
and protest all over Bihar and Eastern 
U.P. As you knxDw, the O.T. Railway 
has been serving North Bihar and 
Eastern U.P. for so long and Gorakh­
pur. its headquarters, is so well situat­
ed that it can cater for both the pro­
vinces very well. To shift the head­
quarters from Gorakhour to Calcutta 
will mean that the huge staff of the
O.T. Railv/ay will be put to very great 
inconvenience. Recently, I have seen 
some notices asking the staff to 
volunteer to go to Calcutta without 
provision of quarters. Do you think 
that in Calcutta they can accommodate 
themselves without quarters? It would 
be impossible. I therefore suggest that 
this scheme should be postponed and 
reconsidered. Calcutta ^should not b t 
the- headquarters of the new Section. 
Gorakhpur has functioned so well for 
so long and it should not be changed. 
Gorakhpur should remain the head­
quarters and Inconvenience to at least 
fifty thousand workers, many of whom 
will be required to go to Calcutta and 
other places, should be avoided. The 
protest against this has been so uni­
versal and so largely voiced from all 
sections, i.e. commercial people, trade 
unions as well as citizens, that the

fiosition requires immediate attention, 
n fact, the hon. Minister may have 

heard that a committee has been form­
ed in the IT.P. to give voice to the 
feelings in this matter. I would thens 
fore request the hon. Minister to 
appoint a committee to examine the 
whole thing and see that the head-
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quarters are not shifted. The shifting 
will also not be economical, because 
the Northern section will have a 
regional headciuarters at Gorakhpur. 
Besides, in time of war we will have to 
shift our headquarters from Calcutta 
to some other place. Calcutta is not 
thus a wise choice. Therefore, we 
would not centralise the Headquarters 
of all the Railways in Calcutta. 
Gorakhpur is more convenient than 
Calcutta and I would therefore urge 
the hon. Minister to give careful con­
sideration to the protests from all over 
the Eastern U.P. and also from Assam.

Shri R. K. Chaudhuri: The Assam 
Government has protested from 
Assam.

Prof, S. L, Saksena: Then. I
would like to devote a few minutes to 
the condition of the staff. It is not 
happy. There is the strike threat 
hanging over the head of the railways. 
Only today I saw the statement of Mr. 
Guruswami in which he says that the 
Government have done nothing and 
the strike may have to be launched. 
The same is our view in the A.I.R.L.O. 
I think the Railway Minister should 
try to look Into the grievances of Rail- 
wavmen with a little more considera­
tion and sympathy. You always show 
a surplus, but you have not taken care 
to relieve the burden of the passengers 
who have to nay high fares, nor have 
you done anything for the railwaymen 
who have to pass their lives in such 
misery on small salaries. One of 
our sisters referred to the conditions 
of the middle class employees in the 
railways. If you try to see the life of 
these people, you will be shocked to 
know how they live. I therefore think 
that the dearness allowance should be 
made a part of the basic wage. Al­
though it might mean the expenditure 
of some more revenue, efficiency will 
go up and there will be more content­
ment and stability: I think you should, 
not grudge to them a living wage which 
is their due.

I would like to remind^ the hon. 
Minister about one thing more. On 
the last occasion also, I drew his atten­
tion to the plight of the clerical staff 
on the railways.* In fact, I have re­
ceived a letter, dated the 21st instant 
from the secretary of the All India 
Railways Ministerial Staff Association 
which says:

“On the 18th July 1951. the hon. 
Prime Minister also gave word to 
our General Secretary to look into 
our ruse, but the oromise remains 

unfulfilled, only to drfve us to­

wards the grave slowly by the pro­
cess of semi-starvation. Today 
Railway ministerial staff are help­
less in the free, democratic, secu­
lar India of Hon. Nehruji. If they 
agitate, they are called Com­
munists.”

This is the feeling of at least 40,000 
railway clerlw. The Labour Advisory 
Committee was pleased to recommend 
that 25 per cent, of the clerical staff 
should be put in the grade Rs. BO—160, 
but you probably know that the term 
“routine clerk'’ cannot be applied to 
all the remaining 75 per cent, clerical 
staff. They have to do much more 
difficult work than a routine clerk 
and a much larger proportion of the 
clerks should get into the category of 
senior staff. I would therefore demand 
that at least 75 per cent, of the clerks 
should be eligible for the Rs. 80—160 
grade. As you know, these are middle 
class people and today the middle class 
IS the worst hit. These oeonle are also 
not able to make even both ends meet. 
Therefore, until you give them some 
satisfaction and -keen them contented 
you really cannot improve the 
situation. Only when they are pro­
perly attended to, the position will 
Improve. The amouQt spent on them 
will be renaid to vou in better service 
from them. I hope therefore that the 
grievances of the administrative staff 
will be looked into and the promises 
made by the Prime Minister will be 
fulfilled.

Then, about the amenities, I was 
really happy to listen to my hon. friend 
Mr. Chaudhuri saying that in the 
Assam Railway there is no congestion 
now. I wish that the same thing was 
true in the O.T. Railway. In the O.T. 
Railway I find that even today in every 
train that goes, people are travelling 
on the roof of the trains. There is as 
much congestion inside the trains as 
there was befoce and they have to 
climb on the top. I wish that the con­
gestion on the O.T. railway were re­
lieved, as it has been done on the 
Assam Railway.

Shri Gopalaswami: Some of your 
stock has been pinched for Assam.

Prof. S. L. Saksenm: You have given 
some satisfaction .to Mr. Chaudhuri" I 
do not grudge that. I only wish that 
some attention may be paid to O.T 
railway as well.

In regard to water supply even now 
I find great scarcity of water on cer­
tain stations of the O.T. Railway. I 
am sure the hon. Minister will look 
into the complaint and do all In his 
power to Improve It.
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Shri A. C. Guha: On a point of per­
sonal explanation. The hon. Minister 
contradicted that there was an increase 
in the freight c h a r t s  of food-grains.
I would like to draw his attention to 
pages 11 and 12 paragraph 22; page 22 
paragraph 14 and page 29 paragraph 29 
of the White Paper. If words of the 
English language have any meaning, it 
only means that there has been an 
increase in freight charges.

Mr. Chairman: Originally we start­
ed with the idea that the hon. Minis­
ter will reply at 12-20. Since some 

’more hon. Members wish to speak, I 
think we can go on with the general 
discussion till 12-40.

Dr. M. M. Das (West Bengal): As 
has been said by many of the previous 
speakers, the railway administration 
of our Government deserve our con­
gratulation for the commendable 
success it has achieved during the 
past four yearS. Not only, has there 
been complete recovery from the de­
plorable position to which our railways 
were reduced by war and partition, 
but our railways were able during this 
short period of four years to rehabili­
tate themselves to a large extent satis­
factorily. Although much more 
remains to be done yet, what has al­
ready been done is not negligible.

The credit for this achievement very 
rightly goes to the hon. Minister for 
Railways and Transport, Shri Gopala- 
Bwami Ayyangar and his worthy 
lieutenant Mr. Santhanam to whom 
the Minister himself paid glowing 
tributes the other day. Mr. Ayyangar. 
an elderly statesman of great ability 
and wisdom, calm, serene and unruffled 
even in the face of highest provoca­
tions commands the respect and con­
fidence from every quarter of this 
House. It is true that on many 
occasions his demands upon this House 
have been no doubt very great. It is 
with great reluctance that we have 
persuaded ourselves to agree to his 
views. But today, we can very well 
congratulate ourselves on the fact that 
we have not placed our confidence in 
unworthy hands.

As has been said in the budget 
speech of the hon. Minister the 
recovery of our railways has been 
more or less complete. There have 
been noticeable improvements all 
round and our railways are placed 
today on a much better economic 
footing than in the past. The net sur­
plus is progressively higher, arising 
from 15 crores during the year 1950-51 
to 22 crores in 1951-52 and an esti­
mated figure of 25 crores in 1952-5a 
But although, the net surpluses during 
the last three years 1950-51, 1951-52
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and the coming year 1952-53 would 
amount to about Rs. 62 c r o r e s ,  although 
the depreciation reserve fund is ex­
pected at the end of the year 1952-53 
to be about Rs. 100 crores and the 
reserve fund to be about Rs. 40 crores, 
yet it is a matter of pity that our Gov­
ernment cannot resist the temptation of 
exacting more money from the people 
either in the shape of fares and freight 
under the slightest pretext. Last year 
passenger fares were increased and 
this year it has been proposed to raise 
the freights of essential goods like 
foodgrains, sugar, iron and steel ^ d  
coal. From the increased fre ig h t 
upon coal alone there will be an addi­
tional revenue of about Rs. 6 crores. 
Coal has been the proverbial 'goose 
not only for the hon. the Railway 
Minister but also for the other Minis­
ters. Last year when raising fare 
rates of passengers the hon. Minister 
spoke eloquently why it is advisable 
to raise passenger fares. This year 
also when proposing an increased 
freight upon essential goods and coal 
he has spoken eloquently why it is 
necessary and advisable to increase the 
freight. A shrewd administrator that 
he is he is never wanthig in excuses 
or reasons. But I do not understand 
how the hon. Minister for Railways 
who enjoys a great reputation to be 
one of the most reasonable and con­
siderate men—like a spoilt child— 
wants more as he gets more.

As I said, coal is the proverbial 
'goose* not only with the Railway 
Minister but with the other Ministers 
too. The hon. Minister of Labour 
comes before the House with a Bill to 
Impose a cess upon coal for his labour 
welfare fund. The hon. Minister of 
Works. Production and Supply comes 
before the House with a Bill to Impose 
another cess for stowing and conserva­
tion. Now the Railway Minister comes 
before the House and proposes an 
increase of freight upon this- verv 
important household article. I submit 
that coal being one of the most import­
ant necessities of every household we 
should not do anything which will 
increase its price. 1 hope the hon. 
Minister who enjoys a high rejnitation 
to be one of the most reasonable and 
considerate men should give proper 
consideration to this matter.

Shrimati JayasbrI (Bombay): I rise 
to congratulate the Minister for Rail­
ways for the achievements of the Rail­
way administration. We arc glad that 
many amenities have been provided 
for the third-class passengers. But the 
main question of overcrowding still 
remains to be solved. I would like 
here to read out a report which says 
that one boy was suffocated to death 
in an overcrowded train from Bulsar 
to Surat. This report was from Surat.



1 2 6 5 Railway Budget— 25 FEBRUARY 1952 General Discussion 1266

fShrimati Jayashri]
dated October 8th. The report says 
that the boy was with his mother in a 
passenger coach attached to a parcel 
train. The boy is reported to have 
died near Oun^rl station while the 
mother sustained injuries. This is a 
sad tale and 1 hope that in future the 
question of overcrowding in passenger 
trains will be looked into.

We are told that to solve this over­
crowding, more janata trains have 
been introduced. But I would like to 
draw the attention of the hon. Minis­
ter to the fact that these janata trains 
stop only at a limited number of 
stations and therefore do not cater to 
the needs of passengers travelling 
from smaller stations. I would there­
fore request the hon. Minister to see 
that this janata train really serves the 
people and justifies the name 'janala\

The other matter to which I would 
like to draw attention is to the deposits 
placed by the people travelling in 
suburban trains who buy season 
tickets. In Bombay, I am informed 
there are nearly four lakhs of people 
travelling daily and their deposits 
which will amount to about Rs. 15 lakhs 
is with the Government. I would like 
to know whether the interest on this 
amount will be paid to those people 
who have placed the deposit with the 
Government.

The next point I would like to refer 
to is this. In their economy drive I 
am informed that Government are 
going to reduce some of the posts of 
women railway guides. These women 
guides are doing a very useful work 
in solving the question of traffic in 
women and I would say that it would 
be a wrong economy on the part of 
Government to try to reduce the num­
ber of the women guides. I hope the 
report is not correct.

There is another point and that is 
about temporary service. Lakhs of 
people are yet in temporary service 
and they are not put on a permanent 
basis. The report here says that the 
number of posts converted from tem­
porary to permanent is 88,000 and of 
temporary staff confirmed is 1,72,000. 
Still 1,11.000 are in temporary service. 
I hope that they will all be placed in 
permanent service in the near future.

And the last point to which I would 
like to draw attention is the income 
from tourist traflftc. There is great 
complaint about the inadequacy of 
travelling facilities as well as accommo­
dation. Tourists get disgusted and we 
lose a large income from this source. 
I hope that this matter will also be 
(ooked into.

An Hon. Member rose—

Mr. Chairman: There are only five 
minutes. Whichever hon. Member 
could finish within five minutes, I 
would like to give him the chance. Mr. 
Gokulbhai Bhatt.

^  f  I lif t  'TT
WlrT j  ftf fT  q ff

T t aftr ^

t  ^  Tfr i

^  % j|ibT ^  •(Waiting­
’ Hall) ^

I w  ^  I

^  arrar aik 
^  ^  fsFirr *fr sftr snft ^  

^  Tnr ^   ̂ afrr
^  t  f  tsT , ^

ft? ^  ^  t
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(English translation of the above 
speech)

Shri Bhatt (Bombay): I will be 
finishing all I have to say within five 
minutes. But I may point o at one 
thing. It is that we are sittVn ĵ here 
and discussing the Budget in an atmos­
phere comparable to that of a first or 
second class waiting room. We are not 
keeping the third class waiting hall in 
view while discussing the matter, I 
know that the Railways have Bhown 
good progress and the work of im­
provement which was started by our 
hon. Minister with great hope and 
enthusiasm still continues and he pro­
mises us that ‘the Railways will do 
better, they have done better and in 
future years also they will do better*. 
As I said the Railways have certainly 
made progress but even then I would 
like to draw your attention towards 
the conditions prevailing in third class 
compartments and the ^jrievances of 
the passengers of that class. While 
describing the difficulties of third class 
passengers« my hon. colleague Shrimati 
Uma Nehru said that a passenger even 
died'of suffocation on account of over­
crowding in the trains. Such examples 
are not uncommon. If you just go 
through the periodical reports on acci­
dents, you win come to know the hard­
ships which the third class passengers 
have to suffer in order to push them­
selves into the compartment and also 
how the coolies have to throw them in 
instead of their luggage. If you go and 
see the conditions yourself, you will 
be very sorry and annoyed at their 
plight and will feel that although Rail­
ways have made much progress, shown 
greater profits and improved their 
financial posifion to a «reat extent yet 
the administration has done little in 
the direction of improving the comii- 
tions for third class passengers who are 
giving us seven or eight times more 
mcome than first and second class 
passengers. Unless we do something 
to set these conditions ri«ht, tliese 
people will always curse us. It is not 
such an ordinary matter that we can 
leave it without paying any attention. 
The officei • in our Railway Board are 
experienced persons and they try to 
do their best and I would like to ask 
them to find out ways and means 
whereby the difficulties and hardships 
of the third class passengers can be 
removed. I have been saying one 
thing for a long time and I repeat it 
today also. It is that many people 
simply purchase platform tickets, enter 
the compartments and over-crowd 
them. This should be stopped and 
they should not be allowed to enter 
and sit in the compartments.

Another thing is that many persons 
somehow manage to enter the plat­
form, get into the compartments and 
then spread their beddings or sheets
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on the seats. After that they take one 
rupee or eight annas from the 
p a ^ n g e rs ' and give them those seats.

H ie Minister of Education (Manlana 
Azad): Do they charge for removing 
the sheets?

Shri Bhatt: No, they spread their 
clothes and thus reserve the seats and 
when passengers come, they charge 
eight annas or a rupee for giving the 
seats to them. Thus this blackmarket- 
ing is going on.

Shri Gautam: It is a common feature.

Shri Bhatt: About ilfty persons enter 
the yard and reserve the seats by 
spreading their clothes on them. 
Neither the police look into the matter 
nor the railway employees help the 
people. I drew their attention several 
times towards this fact and got some 
people arrested also but it seems they 
tip the policemen and thus get them­
selves released. This is a very bad 
practice going on.

Then I would like to suggest that 
the Government should also try to 
start shuttle train services and attach 
passenger bogies to goods trains so 
that third class passengers may be able 
to take advantage of that.

A reference was made about the 
social guides. The 1950-51 Report says 
that the social guides are doing a lot 
of work. But it appears now that we 
are going to do away with them. If 
that is so. the third class passengers 
would be left without any assistance. 
The police do not help them, the rail­
way employees do not help them and 
the guard also cannot help them. Thus 
the third class passengers are left to 
their own fate and have to face 
enormous difficulties. We are not pay­
ing any attention to them and unless 
we do that, our task remains incom­
plete. My hon. friend Shri Santhanam 
has done so much for the second class 
passenger that his name was for ever 
associated with the second class 
passqnger. Both of our hon. Ministers 
have done a great deal and for that 
I would like to congratulate them.

Maulana Azad: Their name would 
now be associated with third class.

Shri Bhatt: Shri Santhanam now 
wants to leave us. But the hon. 
Minister Shri Gooalaswami Ayyangar 
and members of the Railway Board 
are here and they should pay their 
attention hi this direction.

Then I would like to refer to re­
grouping. I want that the oace with 
which you are going ahead in this 
matter should be lessened to some

extent. .L e t us first see the results of 
the zones which we have already made

• and see what economy has been effect­
ed. what improvements have been 
made in the operation of Railways and 
then only we should proceed' further. 
Since the proposal is before the 
Advisory Conmiittee, 1 need not speak 
much on it.

I may also make a reference to grain 
shops. The commodities supplied there 
are of a quality inferior to. what is 
shown in the samples. I would like 
to draw your attention towards this 
fact also.

My time is over but before taking 
my seat I congratulate the hon. Minis­
ter once again.

Shri Santhanam: I do not propose 
to take much of the time of the House 
or deal with many of the matters in 
detail. First, there is no time, and 
secondly, this is not the occasion to 
deal with all the matters in great 
detail because the occasion will come 
when the Budget will be presented and 
the House will have adequate time to 
scrutinise all the figures and get full 
explanations. Therefore, I shall tr.y to 
deal briefly with a few of the matters 
mentioned during the last two hours.

Before I do so, I wish to express my 
gratitude to the hon. Members for the 
appreciation of the work done by the 
Railway Administration during the last 
four years. I am particularly glad 
that hon. Members of this House have 
realised the great service done to the 
country by the Railway Minister.

Dealing with statistics, one has to 
be very careful because so many 
changes have taken place during so 
many .years. Statistics are not always 
comparable. For instance, Mr. Massey 
quoted ton miles in 1941-42 and ton 
miles in 1950-51. If he had looked at 
page 125, and paid some attention to 
the notes, he would have found that 
the figures for 1940-41 included traffic 
carried by the whole of the North 
West, Bengal and Assam Railways 
while the figures given for 1950-51 do 
not include them. Therefore if you 
reduce the quantity carried by the 
Pakistan Railways, you will find that 
there has been a remarkable improve­
ment in the traffic. The only basis of 
comparison must be 1947-48 or 1948-49. 
Then, he will find that there has been 
a considerable improvement in the 
actual tonnage carried.

Shri Massey; My point Is this. Irres­
pective of the period, take a certain 
number qf wagons, take a certain turn 
round, you gel a certain tonnage. You 
have given the figure 146. Irrespective 
of the t>eriod..........
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Shri Santhanam: I am afraid I can­
not wait for a long speech from the 
hon. Member.

Sbri Massey: The point is serious; it 
is a question of comparative ^atistics.

Shri Santhanam: The point I am 
driving at is. we have to be careful in 
making comparisons. He took the year 
1941-42 and tried to compare it with 
1950-51. He took the total tons and 
not the individual performance into 
consideration.

Th».*n, my hon. Pandit Kunzru quoted 
certain figures to show that efficiency 
was not in evidence to such an extent 
as expected. Here also 1 would suggest 
that the fact that the Indian States 
railways have been integrated from 1st 
April 1950 should be borne In mind 
when comparing these figures. The 
figures for 1950-51 and also 1951-52 
have been to some extent, affected by 
the inclusion of these lines. As a 
matter of fact I find that from August 
to December the engine miles have 
been between 78 and 79. The meter 
gauge portion has been more affected 
by this integration because the bulk of 
the new lines coming from the States 
belong to the meter gauge and there­
fore the slight reduction in the engine 
miles in the meter gauge system is due 
to the fact that the engine miles in 
these State railways were considerably 
less th£Ui that in the Indian Govern­
ment railways. But we are taking 
every step to see that the whole sys­
tem is pulled up to the standard set 
by the report of the hon. Member’s 
own committee.

Then again, a/ point was made about 
freights. It is true that certain 
anomalies with regard to the freight 
on sugar, grains etc. have been remov­
ed; but this does not mean an increase 
in the freight. Actually a substantial 
change has been the abolition of the 
inflated mileages. Under the old system 
when the construction of a certain 
length of railway was particularly 
costly, they used to put the mileage 
high, sometimes double or three times, 
especially in the hill railways. But in 
order to rationalise the system we are 
abolishing all these inflated mileages 
and we expect to incur a loss of about 
Rs. 2 crores. Therefore, though there 
may be a slight increase because of the 
removal of certain anomalies in certain 
sections, there will be a considerable 
reduction in other sections and taking 
the picture as a whole the freight 
structure, except on iron, steel and 
coal, will show a reduction rather than 
an increase.

Pandit Kunzru: May I interrupt the 
hon. Minister? Does his argument 
about inflated mileages apply also to 
the Grangetic plain?

Shri Santhanam: Wherever the in­
flated mileage exists it applies. Some­
times in the plains also it applies, as 
for instance, I believe somewhere be­
tween Dehra Dun and Lucknow there 
was inflated mileage. If the hon. 
Member wants more details I can 
give him. But wherever these inflated 
mileages exist we are abolishing them, 
except in certain hilly and semi-hilly 
sections.

Shri A. C. Guha: But unless there 
has been an increase in freights, how 
could there have been increase in the 
nett revenue?

Mr. Chairman: The hon. Minister 
has got very little time at his disposal 
now and hon. Members would do well 
to allow him to cover as many of their 
points as possible.

Shri Santhanam: The nett increase 
is due to the increase in the coal 
freight and by the removal of certain 
anomalies. For instance in the freight 
rates on iron and steel there will be 
some increase. But if you leave these, 
you will flnd that there will be a reduc­
tion in the rates received on other 
articles. My friend Mr. Das made 
passionate protest but the fact is that 
we have been carrying coal for the 
past 5 years at half the working cost
i.e. for every ton of coal half the cost 
of transport has been subsidised. As 
coal forms nearly one-third of the total 
freight of the Indian Railways this can­
not go on unless the rest of the articles 
continue to subsidise it more and more. 
In fact this freight structure was a 
bottleneck for the transport of coal 
itself because it was becoming increas­
ingly unprofitable for railways to carry 
coal. Take the sea freight to-day. No 
coal moves by sea because it is more 
thaji double the rate of railways. 
Before the war coal freight by sea was 
cheaper than by rail but now the coal 
freights by sea have been multiplied 
many times while in the railways it 
has been more or less stationary. We 
have to bring some sort of rationaliza­
tion not only for the future of the coal 
trad& but also to see that Indian 
Shipping carry certain part of the 
coal lor the national benefit. The 
coal has to go from Calcutta to 
Saurjiihtfa by Railway because no 
industiy in Saurashtra will take coal 
by sea as the shipping freights are 
more costly. Therefore it is necessary 
not only for Railway finances but for 
balancing the economy of the country.

Then there was of course the usual 
argument about the increase of the 
passenger rates. I have been during 
the election campaign calculating in 
most places what this increase actually 
meant to the peasant and I have 
worked it out and found that In no
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part of the country is a peasant pay­
ing more than half the wheat or rice 
or maize to-day for every mile that 
he travels. If he paid one measure oer 
mile in 1939 or 1940, he is paying only 
half a measure to-day. This is obvious 
from the index figures. The average 
rise in wheat and rice price is 400 
while the rate structure has increased 
Just double from 3 to 6 pies.

Dr. Pattabhl (Madras): Will Govern­
ment take the payment in kind?

Shri Santhanam: I think it will be a 
preferable thing for Government. Only 
the administration may be more diffi­
cult.

I find that my^frijend Mr. Bhatt 
would not change his tune whatever 
the facts. It may be true that in 
certain sections there is still over­
crowding but I do claim to a large 
extent that essential overcrowding has 
disappeared over the bulk of the 
Indian Railways.

Some Hon. Members: Question.

>1^ ; atrr ^  f  Pp

% ^  I

[Shri Bhatt: You yourself say that
overcrowding persists. These are your
words.]

Shri Santhanam: Overcrowding to a 
certain extent persists and in a country 
like India it is bound to persist during 
melas, fairs and festivals. You . could 
never hope to provide a service which 
will not include overcrowding during 
melas, fairs and festivals but norroal 
overcrowding has diminished in most 
sections of the Indian Railways. A 
number of trains run for instance 
from Bombay to Ahmedabad—J have 
been to that area recently—and 
people’s Associations have come and 
told me that the overcrowding to a 
large extent has disappeared. Even in 
the Assam link—I am glad to note 
that my friend Mr. Chaudhuri has 
testified to the facts—we have intro­
duced more through train services and 
to some extent there has been reduc­
tion of overcrowding. I do appreciate 
the fact that on the O.T.R, where the 
passenger traffic is particularly heavy 
there is still a considerable amount of 
overcrowding but overcrowding is a 
comparative statement. Let the hon. 
Members from that part of the country 
think of overcrowding in 1948 and 
1949 and tell us honestly whether the 
same thing persists, even on the O.T,R.

Pandit Thakur Das Bhargava; It has
definitely diminished everywhere.

Shri Santhanam: I do not say we can
be content with it or there is room for 
complacency but this is a thing which 
has to be continued. Even to-day we 
are carrying nearly times the 
passenger we carried in 1938/39 and in 
addition to the passenger and loco­
motive stock has not been of the same 
order. Therefore it is only a question 
of continuing the process so that 
practically there will be no overcrowd­
ing in any part of the country. In 
this connection I may refer to my 
friend Mr. S. L. Saksena’s complaint 
that the O.T.R. is backward: on the 
other hand he protested against the 
new scheme of regrouping. In fact, 
one of the objects of the new scheme 
of regrouping is to pull up the O.T. 
and Assam Railways to national 
standards. My lion, friend, of course, 
naturally objected to any transfer of 
large numbers of staff from Gorakh­
pur to Calcutta^ but if Gorakhpur is to 
remain the headauarters four times the 
number of staff would have to be 
transferred from Calcutta to Gorakh­
pur. So it is a question of minimum' 
transfer of staff consistent with 
national efficiency and tliat is the basis 
on which we have worked. No doubt 
we shall give more details to the Cen­
tral Advisory Couilcil when it meets 
on the 27th—what it will decide I do 
not want to anticipate at present.

Again we have been asked: Have the 
economies promised through regroup­
ing taken place? That is the questio:^ 
which my friond. Pandit Kunzru put. 
One thing is clear from the Budget: 
we have regrouped three zones and it 
has not affected adversely the finances 
of the Railways. Formerly Jt was 
thought that there will be great dis­
location. and great losses but not a 
ripple has been heard of dislocation of 
traffic and the Railway Budget shows 
that Railway finances have not been 
affected at all by the regrouping. 
After all, within eight months’ time 
ran you give a complete picture of 
the economy achieved or the changes 
brought about of the magnitude of the 
regrouping that has taken place? That 
no dislocation has occurred, that no 
deterioration in the finances has 
occurred is positive proof that, this 
great national reconstruction has b ^ n  
timely and has been carried out In a 
manner which will helo national 
economy. When we do big things we 
cannot always ask that the thing 
should be pulled out by the roots to 
examine it. If there has been any 
serious deterioration or deleterious 
effect on the national finances or on 
transport or on anything else then I 
can understand. Even Pandit Kunzru 
had to admit that there has been 
Improvement In the operational efB-
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fShri Santhanam]
ciency—only not so much as he wants. 
Therefore, the great plan of reorgani­
sation is an urfjent necessity which 
will avoid all these small Railways, all 
these uneconomic Railways, and give 
to India six big systems which Parlia­
ment could grasp—now it is not possi­
ble for any Member of Parliament to 
study the Budget books and find out 
how the Assam Railway is working or 
how the OJT. Railway is working. In 
fact, the Assam Railway, particularly, 
is a very deficit Railway and unless it 
is merged with a bigger Railway it 
will have no scope for expansion.. 
Every time the Minister will come and 
say, “We are losing four or five crores 
already, how many more crores are we 
to lose?’̂  But now under the reorga­
nisation scheme it will be merged and 
the system itself will become an eco­
nomic and a prosperous system. There­
fore. I suggest to the House—now I 
can speak with absolute disinterested­
ness—that this negative attitude to­
wards our economy should go. We 
should take a positive attitude. This 
regrouping has been advocated by all 
committees; we have asked for it 
during the days of the British rule and 
we have been continuously asking for 
it. Now when the time came and we 
took the step, when it has been proved 
that nothing disastrous has happened, 
I do not see why people should go on 
hesitating and say. “Postpone it, post­
pone it.” If you postpone it some things 
may not happen but certain other 
things may happen and a necessary 
reform might be delayed indefinitely. 
That is a greater danger than the 
imaginary fears expressed by people 
that something may happen. I say 
no untoward things have happened— 
half the railways have been regrouped 
and they are functioning well. There­
fore I suggest that the House should 
give its blessings to the Railway Minis­
try and say that it should go forward 
with regrouping of the rest of the 
railways.

1 P.M.

I was not surprised to find one of 
our lady Members complaining that 
while there has been improvement in 
third-class travel, the upper classes are 
not so good and that in the second- 
class and flrst-class the fans aod other 
equipments are not up to date. In 
fact. I think the complaint Is a little 
justified. For the first two or three 
years, we concentrated only on third- 
class traffic and we did not mind even 
a little deterioration in the upper class 
traffic. But we do not want this 
deterioration to go on and we have 
taken the matter up and measures have

been taken to see that all the equip-* 
ment in the upper classes is put in tip­
top condition.

Mr. Massey spoke about Class II 
lower gazetted officers. On a careful 
consideration of all factors, we have 
found that Class II is essential in order 
to provide promotion for the lower 
subordinates on thc  ̂ one hand and also 
to ensure that some people start at a 
fairly high scale so that they may be 
ready for higher responsibilities in 
their middle age. The abolition of. 
Class II and stoppage of direct recruit­
ment for Class I will mean that when 
our officers take responsibilities, they 
will be too old, th iy  will be losing 
Initiative, and they will lack energy. 
Therefore, we want young people also 
to hold positions of responsibility. That 
is why direct recruitment is essential 
for Class I. If this is admitted, then 
the only way in which proper facilities 
can be provided to suboftinates is by 
the creation of Class II. That Is why 
this system has been introduced and 
though there is some legitimate 
grievance on the part of the old people, 
people coming into this afresh will 
find no cause for grievance^ because in 
every change some marginal adjust­
ments have to be made and there is 
always a certain amount of difficulty.

Shri Massey: Is this the practice in 
other countries of the free world? Has 
any other free country got Class II? 
Can you show me any other country 
where Class II posts have existed and 
subordinates cannot rise to the highest 
positions in the railways?

Sbrl GopaUswami: I think that if 
we were given time we shall be able 
to illustrate it from the history of other 
countries. But my hon. friend quoted 
an Article of the Constitution. Let me 
remind him that he cannot victimise 
the Railway Ministry alone. He 
should look round the other services 
operating in this country and he will 
find analogies there.

Shri Massey: I am not talking of the 
services as a whole. I am dealing only
with the railways. Is it not a fact
that one of the railways has taken the 
matter to the Supreme Court?

Shri Santhanam: We may leave the 
Supreme Court to decide about the 
Constitution and law as it deems fit.
But if there is no justification for
Class II. there is no justification for 
Class III or Class IV. Eaual oppor­
tunity does not mean what my friend 
says. It only means that every man 
shall be given full opportunity for that 
service for which he is fitted and no 
man shall be discriminated against 
Therefore, there is no difference be­
tween having Class II and Class IQ.



127J Railway Budget— 25 FEBRUARY 1952 General Discussion 1280

Shrl Massey: Do you accept the 
principle of unequal pay for the same 
service and the same work? There are 
two different posts in Class II and 
Class III but the responsibilities and 
everything else are the same. What 
is the reason for this anomaly?

Shri Santhanam: Sometimes Class
III officers also think that they are 
doing practically the same work as 
Class I officers. .

Shri Massey: But they are not taking 
the same responsibility. In the case I 
have cited the Chief Commissioner 
himself has admitted that the work is 
identical and the responsibilities are 
identical, but the principle is different 
when you come to the new Class II. 
They do not do the same work.

Shri Santhanam: It is in the national 
interest that this classification has 
been adopted.

Shri Massey: That is the stock 
phrase of the Establishment Section.

Prof. S. L. Saksena: What about the 
ministerial staff.

Shri Santhanam: The Ministerial 
Staff Association is not a body which 
we have recognised because we do not 
believe in recognising sectional orga­
nisations.

As for the substance of the com­
plaint itself. I would request my hon. 
friend Mr. Saksena to compare the 
position of the ministerial staff on the 
railways with the staff doing the same 
work in the United Provinces Govern­
ment and prove that the railway staff 
arc not better off—I do not say equal— 
than the staff of the U.P. Government 
doing the same work, I claim that 
class by class the railway workers in 
this country are better off than simi­
lar clSses. I cannot give any abso­
lute standard. Of course conditions 
are such that I would like to improve 
the position of class III. But it is a 
question not only of railway import­
ance, but of national importance. We 
have to take the national picture also 
into account and I do claim that the 
ministerial staff on the railways aie 
better off than similar ministerial staff 
in any State Government. I think that 
is a position which they themselves 
have admitted before me, but their 
argument is because you have got more 
funds why not pay more. These funds 
have been raised specifically for the 
development of the national asset of 
railways. If we have got more balance 
than some may think necessary, it is 
because we are not able to utilise them

for new constructions and other 
poses owing to the ways and means 
position of the Indian Budget. I quit© 
agree that it would be good for 
country if we can embark on a large 
scale expansion of railway systems and 
open up backward areas. But today 
the Planning Commission is in charge 
of the coordinated development of the 
country and I myself will be pleased 
if the Planning Commission can see 
its way to sanction another Rs. 100 
crores for the expansion of the rail­
ways during the next five year period. 
But we are also subject to discipline 
and when the Planning Commission 
says that the railways can only utilise 
so much of Indian capital in the next 
five years, we have to submit to it. 
It is not for want of will, but because 
of national considerations that we have 
to limit our rehabilitation and capital 
programmes according to the opinion 
of the experts

Prof. S. L. Saksena: Will you con­
sider raising the proportion from 
25 per cent, to 50 per cent.?

Shri Santhanam: After all, all these 
questions will have to be duly con­
sidered. There is no finality in any 
matter. In due course the responsi­
ble Minister will have to consider 
every question afresh when the time 
for it comes.

I have only one word more and I 
shall finish. My senior colleague has 
already-•given a public assurance that 
a Commission will be appointed to con­
sider the question of merging part or 
whole of the dearness allowance in the 
basic pay. It is a very difficult and 
complicated problem both from the 
point of view of workers and adminis­
tration and therefore when the Com­
mission is appointed it will have to 
consider it and come to a conclusion. 
Meanwhile I have no doubt that a 
Commission will soon be appointed 
which will go into this matter 
thoroughly.

Prof. S. L. Saksena: Will the ques­
tion of provident fund contribution 
also be considered by them?

Shfi Santhanam: That Commission 
will go into that also.

Mr. Chairman: Before I adjourn the 
House I have to make an announce­
ment that the House from tomorrow 
onwards will meet in the aftemoou 
also from 3 to 5 p .m .

The House then adfoUmed till Half 
Past Nine of the Clock on Tuesday, the 
26th February, 1952.

411 P.S.


